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‘  3  CENTRAL APMINISTR: TIVE TRIBULNAL . ‘
S ' © GUWRATT BERCH ,
. T o, / 0= é?{? ’ ‘ \\ ,1!
{Y ME Nos o i UA '
| 22 No- roe
CP No (0A

4’&’ oy LOPLICANT(S) _

T e e foee —— -

"7 VERST: _
d[/vww . OP %(,{,M L 0\4 . _ARSPLOENT(S)
: //9'; BL Q\QD‘/CQ’K‘:?/ ‘.ﬁ;m;éﬁ—,c#d\m”fq for thz applicant.

. | ‘f\ Lo~

\ /ﬂ
/M‘)’r g\ \(Mm\:_‘)f‘aﬂ" €4 8% tdwoc..t - far the Respondents.

e LB -(g 85T

- - C e wmn e -
- - - - tm st mw @ 3w mE s -

e o s e e e | -
l ‘ o 's Orders
_Diiice Nod}_egﬁ . %A:Q-. b o o e o o o DG S e -

o . mm eeew szen 3

e R T

, _— C L 2646.96 ‘Mr B.K.Sharma for the applicants
i et This apolication s in Mr G.Sarma,Addl.C.G.S.C for the res-
' : form and within time A pondents. '
C. F. of Rs. 59/- 1
) The applicants in this O.A. has

T _ deposiica vide ot
4 P0IBT No 344.32.46 ? _ lprayed for permission to join toge-

S Dated 24 bur 1 * ther in this single application under
o = Ay ey
L . o \V - " | Permission is granted under the afos4
L . - e : ) -said Rule to the applicants to join-
L o together in this single application.
‘ - aA - _ .o - i Issue notice on the respondents d
‘j;.’? 44:'} " L e  to show cause as to why this appliga-
y fg : ‘ tion should not be admitted and e /

reliefs sought for should not be
- grénf.:ed. Returnable on 10.7.96.
_ ‘ ' List on 10.7.96 for show cause
2 } 3 9é | ~ and consideration of admission. |
/@ )¢ g @%m o Pending disposal of show cause
and consideration of admissicn, the
respondents may consider declaration
7’ | [M/L /ZC ’D/JV{;ﬁ ) of the results of the examination
O~ ”,2 9 6‘ Zé _ . keeping in view the decision dated
19.7.95 in 0.A.207/95 of the Central
: Administrative Tribunal,Principal
ﬂﬂw | | Bench, New Delhi and decision dated
0 | | 30.4.96 in 0.A.649/1995 of the
- ‘ , Central Administrative Tribunal, |
o | | -4

contd..

e
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L. ! . 1 }- @ N
e ) ‘ _

O.A. 107/96

A i
26.6.96 Hyderabad Bench, Hyderabad. .

: ,(i«szzeps within tomorrow.

Copy of the order may be furnished
to the counsel of the parties during
the course of the day.

Member
Pg
| 11-~7-96 “None for the applicant. Show\cauBe
o has not ieen submitted., List for sh
, . ; cause and congideration of Admissjion
23=7=96, \
‘ Memberx
1m ;
o ) } ‘ ? 26 11-7=96 None present for the applicant. ‘_
i at—— ' : 7 MreG.Sarma Addl.C.G.S.C.for the respondenté.
' WARE r - " Show cause has not been s tted
Nolicwn B> 42 3 ~ R
T . Yy », . List for show cause and consideration
v AR ‘/\&W T of Admission on 23=7-96, $ae

- ) \”‘«-?‘-N@- /7 2 ﬁ‘/&;’?( I %

- © 1m Member

.6%§unf | . | \\v’
.E)./”\&{W'k’ N Q"HQ ot Ty s ¥

9 &\:x:>\ 23.7.96 Mr. B.K.Sharma present for the
. A ' applicants.
oiEZSlqr’ : . "None for the respondents.
: Show cause has not been submited.
§> ijx{GL)- ) {AxL§ wm»-Y¥J4 “f3°“ . List for show cause and consideration
o for admission on 20.8.96.
5 s G o e Tolinitsd é%
- . Membex

A1¢

trd -

e\

4



' - . \ RN

20~-8=-96 _ Learned counsel Mr.S.Sarma for
the applicants. Learned Sr.C.G.S.C.
- a.l\i/\ N Q/\’i‘\,\' " Mr.S.Ali seeks short ad journment to file
Q SmuQL\) | show cause.
ke «9‘4 M - ' List for consideration of Admi=-
¢ oy G ssion on 3-9-96. |

NN

7/\‘\ : ' - lm ,

Wk
 3.9.96 ‘None present. No show cause has beer
' . submitted.
. ' ' List for consideration of admission
on 20.80.96. '
u%r
pg

—
! /y/ﬁ\ ()L) ’\\, A . .
: ' : 20-9-96 None for the applicant. Mr.S.Alj

Q’ . Lo, b 2.8 o)~ SreC.G.5.C. has submitted written statemer
on behalf of the respondents. The written
g'a» v — & , statement however,is incomplete because
.. no copy of Annexures memtioned therein
\@v ' has been enclosed. The respondents are
| 7 M : AT XQ\“M , directed to furnish the copies of the
Qs O > _ Annexures. Copy of the written statement
ox'rm “ : may be served on the counsel of the
301 , applicant. '
,\{0\ : : List for consideration of Admission
/f) . /r-—e_7 cade A o on 1-10-96,
‘S—Mq—namj The ccse i é@,

Member
/.Q.rw\ 3‘34 (T

mp? é-z-fn/tb 45 pee mpptiend,
75-\70”0)6 (eePY h e’ M)4
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1U7/96 B ' ;‘f

1f10.96 Mr S.8arma for the applicant. Mr S

Ali Sr.C.G.8.C for the respondents.
Perused the show cause submitted
by the respondents, c¢ontents of the

- application and the reliefs sought.

- Heard Mr Sarma and Mr Ali for admission.
Application is admitted. Mr Ali submiéé
that no fresh written statement is
necessary toc be submitted. Hence appli-
cation is ready for hearing.

List for hearing on 18.11.1996.

Pendency cf this app]icaticn shall
not be a bar for the respondents to
declare the results of the applicants.

B
P9
1o

19.3.97 Let the_ case be listed

30.4.1997.

»

b

Member

for hearing on

Vice-Chairman

" trd

On behalf of Mr. B.K.Sharma, MNr.

30.4.97
! S.Sarma, prays for short adjournment as Mr.

B.K.Sharma is out of station for personal

reasons. Prayer allowed.

Mg%ﬁf’

List on 11.6.97 for hearing.




0.A.No.107/96 . \.~ i

{

A

\ 2.7.97 + . Learned counsel for the parties submé

that the case is ready for hearing. List it for

P

" Member Vice-Chairman

hearing on 26.8.97.

P
L A

% o  ; . L nkm
b2 @57 £
- | AU
Muwes o 4N RJS i
| q; be( 19.5.98 - List on 30.7.1998 for hearing.

Vice-Chairmah

S’r) ' V ’ . %
C"‘Gl‘ s.c Meméi‘/

1

> bg

26893 >

30.7.98 . Mr S. Sarma, learned counsel‘for

T 12 the applicant submits that he has

: “*g ' information that the appliéant has got

the relief. In that case the application
may become infructuous. However, he
needs some time to get instructions. Mr
S.Ali, learned Sr. C.G.S.C. has no
information, but he has no objection if
some time is granted to the counsel for

the applicant. Let the case be listed on

12.8.98. : '
Member o Vice—Chai:man
nkm
23)%b
2.8.98 On the prayer of Mr B.K. Sharma,

Vg learned counsel for the applicants the
case is adjourned till 18.8.98.

b N

Méﬁber _ . Vice-Chairman

nkm

£

W\
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18.8.98

pPg

*
L .
3
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11
-

Heard learned coun ,e]k of. both - )
sides. Hearing conc. ludecl. Juddment
delivered in open COurt,. kept‘)iq "
separate sheets. .

- The application is disposed of
in terms of the order. No order as

‘ to costs.

Meé%{ ’ -

Vice=-Chairmar
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. .

4. wWhether the Judgment is to bz circulated to the other

5 ‘ Benches 7

Judgnaent delivered by Hon'ble Vice-Chairmans



CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH.

original Application No.107 of 1996.

Date of Order : This the 18th Day of August,1998.

Justice Shri D.N.Baruah.Vice-Chéirman.

Shri G.L.Sanglyine, Administrative Member.

Shri Rupak Medhi & 48 others. « o o Applicants.

By Advocate shri B.K.Sharma, S.Sarmae.

-~ Versus =
Union of India & Orse. + « « Respondents.

BY Advocate Sri S.Ali.SroC:.G «eS.Ce

QRDER

BARUAH J.(V.C)

.49 applicants have approached this Tribunal by
filing the present Original Application seeking certain
directions. At the material time they were working as
Telecom Technical Assistants in the department of Teleco-
mmunication and pqsted at various places in both Assam

Circle and N.E.Circle. By Annexure-1 letter dated 13.12.1994

the applicants were allowed to appear in the screening test

against 35% quota for the purpose of promotion to Junior

Telecom Officer. Thereafter their candidatu}é had .been rejected

-

by Annexure-4 letter dated 25.1.1995 issued by the Director

of Telecom, Departmental Examination Section. Being aggrieved

the applicants approached this Tribunal by filing C.A.No.
13/95. The said O.A. was disposed of by this Tribunal by
order dated 27.1.1995 directing the respondents to allow
the applicants to'appear in the examination. By Annexure-6
letter dated 57.1.1995‘similar test had also been taken by

: -« 4n
the department and accordingly they appearedhéthe examination.

.But unfortunately the result of the said examination was

not declared. Situated thus, the applicants’r‘have,',apprbécﬁéd

-4 | COntdo..



-2-

this Tribunal by filing the present application. quripg the
pendency of this present application the results hadi. been

declared. However, no further action has yet been taken in

r

'reSpect of those applicants who passed the examination.

2. We have heard Mr B.K.Sharma, learned counsel appearing
on behalf of the appliéants and Mr S.Ali.iearned Sr.C.G.S.C
for ﬁhé respondents. On hearing the counsel-for the.parties

we dispose of this applicatidn with a direction to the

respondents to take the follow up actionsin respect of those

' applicants who passed the departmental examination as early

as possible at any rate within a périod of 2 months from
tﬁe date of receipt of this order.lwe make it clear that if
the applicaﬁts are still aggrieved regarding the follow up
action including the fixation of seniority etc. 1ibefty is
givén to the applicants to approach this Tribunal.

Application is disposed of . No order as to costs.

( Go.L.SANGLYINE ) ( D.N.BARUAH )
ADMINISTRATIVE MEMBER ' ‘ VICE CHAIRMAN
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(IN THE CENTRAL ADMINI STRATLVE TRIBUNAL::GJWAHA‘I‘I BENCH 2:

é

A, Mo, /© 7 of 1996 L

BETWEEN

1. Shri Rupak Medhi, - -~ . , ' j
" 0/0 the DET (SW), Guwahati-3 ' , LL

.2« M3, -Moiriul Isiam,

0/0 the DET (MWP), Guwahati-3,
3, Md, Nazrul Islanm, o
0/0 ‘the DET (SWp, Guwahati-3,

4. Shri Hitendra Kr. Choudhury,
@/0 the DET (Mw), Guwahati-3,

5. Shri Jagannath Kakatl, :
0/0 the DET (Mw Mtce), Guwahati- 1

6. Shri Sabiram Kalita,
0/0 the DET (MW Mtce), Guwahati-1

Te Shrl Rajani Kr. Deka,

0/0 the Regional Engineer Mtce,
N.C. Road, Ujanbazar, Guawahati-1

8, ‘Shri Ranjit Sarmah,

zxR O0/0 the Regional Ehgmeer, Mtcde,
B.C. Road, Ujanbazar, Guwghati~1,

"9, Shri Amiya Kr. Sarmah,

o/o tre Principal, C.T.T.C. Bharalumukh

10.Shri Kadam ALi Ahmed,
0/0 the DET  OFC (P)
Chenikuthi, Guwahati-3.

114 Abdul Malik
0/¢ the SDE (UHF), .
19 Wing, C/O 99 2P0, Ammy P.O. ,

12,Abd1l Aziz, 0/0 .S.D.E. |
- Rangl a Exkemz Exchange, Rangia

13, Ribul Saikia,
0/O the SDE, . o
‘I‘elephone Exchange, Bokakhat R

14.5hri Kanak Das, .. - s '
0/0 the S.D.E . : v
I'bwly Telephone ,_.xchange, P.O. Howly

15.Shri Mintu Kr, . Bare_h
Gp. Exchange, ’
Under SIO(T) Nagaon

-

Conédo ...p/z.

#
il
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16,

17,
18,

1%.

20,

21.

22,

23

24,

25,
26.‘
27
28,

29.

30,

31.

-32,.

Md, Habibur Rahman,
Kuwaritol Exchange, Nagaon

Shri S.K..Kar,
1 LT, EXChange'
under SDE, Nagaon

Priya Ballav Das,
undexr SDOT Hojai

Md. Jaher AlJ.,
0/0 the SDE, Biswanath Chari ali,

Mrs. Pubali Bhuyan,{
0/0 the SDE, Biswanath Chariali

Shri Nabajyvoti Baruah,
Dhekiajuli Telephone Exchange
Dheklajulz.. v

. e

oh]:l “Nilim Saikia,
Ballpara 'I‘elephone f..ychange

Shri Ranjar; Shome,

- Rangapara Tel e, ‘Exch,an.ge.

/

Shri P radlp Koch,

0/0" the SDE bllapathar nxchange,

Shri Nipu Nath,
Dhemaji Telephone Exchange

Shri L.C. Deka,

Adabari Telephone Exhchange, Guwahatl

4

Shri S.8. Saha,
GOlakgan_] Tc,lephone Exchange.

Shri Jogen Medhi,
Mankachar Tele, Exhbmage..

Bs. Barnali Hiarali

‘Doomdooma ‘Tele, Exchange.

Shri Sushil Kr, Bamma, T.T.A

0/0 the Sub Divisional Engineer,
Udal guri-784509

Shri Manik Ch, Deka,
0/0 the J.T.C., Kharupet:.a
Telephone Exchange, Kharupetia

Shri Ganesh Ch. Daimari,
©/0 the DE, E10-B, D TA3, GH...‘L,
Panbazar, Guw_ahatl-l _

. Tel ecom,

Contdeee P/ 3
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33.

34..

'. 35.
‘36.
37.
38,
39.
40,
41,
42.
43.
44,
45,

46,

47.

48,

49,

' Bijni Telephone Exchange

‘_3_.. P

Shri &ndtfabh Dutta,
Mo rabhat Telephone Exchange

Mrs. Aruna Chetia,
0/0 the TDE, Tinsukia

Shri Jayprakash Sarma, | ‘ - .
Duliajan Telephone Exchange ' - »

Shri Gobinda’ Sar.ma,
Sorbhog ’I‘elephone Exdnange, Barpeta

Shri Hemanta Hazarika,:
0/0 T.D.E. Tegzpur

Shri &nil Chandra Das,

Shri Monoranjan Das,

Barpeta Telephone Exchange

Shri N, Hugsain
Tarabari Telephone Exchange,

Shri ﬁ)ipak Déb,, .
C-IOT, Exchange, Dibrugarh,

Shri Dhruba Deb Bo rah,
Sarupathar, Telephone Exchange.-

Shri Sanjay Gogoi,

Golaghat Telephone Exchange,
Shri Satyel‘x:Kr. Sarmah
0/0 the TDE, Dibrugarh

Shri Prasanta Kr. Goooi,
0/0 SDE, Naharkatia Tele, Exbhange,

Shri Znanta Kr., Hazarika, -
0/0 the Principal CTTC, Bharalumukh,
Guwahati-9.

Shyri Pradeep Das,
Goalpara Telephone Exchange

shri Saif Uddin Ahmed,
Goalpara’ Telephone Exchange

Shri Hitesh Choudhury,

Goalpara Telephone Exchange |

- ®

Lo APPLICANTS

AND



1., Unicn of India, - :
represented by the Secretary,
to the Government of India,
Mini'stry of @ommunication, . R

Neyw Delhi,

2. The Director Genergl,
Te lecommunication, New, Delhi,

3, The Chief General Manager (Telecom.),
_Agsam Clircle, Ulubari, Guwahati-781007

4, The Chief General Managé‘r,(Teleéom).
N.E. Circle, - Shillong. ’

5. The Tele com Commission, o
Department of Telecommunic ation,
New Delhi, regpresented by its Chai man

6. The Dir ctor, DE & VP,
Directorate of Telecom,
Depa;txnental Examimgtion Section
Dak Bhawan, Parliament Street,
New Delhi-110 001. ‘ '

RE SPCN DENTS

DETAIDS OF APPLI CATION

1. PARTICULARS OF THE ORDER AGAIN ST WHLCH
THE APPLI CATION 1S MADE P '

The application is not directed against any
particular order bﬁt' the same ; has been fi-led ‘for' a d:Lv rection
to declare the results of examination held for p xOmo tion
o J.T.0, cad:é and _impéf.ting neCessaxfy training thereafter
on successful completion of training give the applicants

all consequential benefits of posting, seniority etc.

5. JURISDICTION OF THE TRIBUNAL :

+ The applicants declare th at the subject matter of
the order against which they want redressal are within the

jurisdiction of this Hon'ble Tribunal.

)

Contdog .P/S.

R



T

. 3, LIPITATION :

N

. The appli@ nts further declare that the subject
matter of the appliceﬂtion is within the limitation period
o prescribed in Section 21 of thel'Aamini;strative Tribunals Act,

ot
R

1985,

- 4, FACTS OF THE CASE :

- “ g 4.1 That the applicants are 'citizensvczE.India and
~at bresent WO rking as Telecom Technicai Assi sta/nts ix.;l
. dlfferent offices of Tel ecommuni cation under the respondent
NOs. 3 and 4 i.e. the Chief General Manager (Telecom) Assam
C:.rcle and the Chi ef General Manager ('IEleoomO) N.E. Circle,

. Shillon g,

4;.2 ‘ ’I‘ha‘c the applicants have got a common gr:.evance,
cause of actJ.on for preferring the :mstant aopllcatlon
' '  anéd have got a common J.nterest in the matter and rel:.ef
P sought for are also sarne and they accordlngly seek leave
. of th° Hon'ble Tribunal to join together in the instant
appllcatlon as provided for unde: Rule‘4(59 (a) of the

C.A.T. (Procedure) Rules.

4.3 ;I‘ha‘t the applicant‘s are dipioma-holde:s in
'Engineering in different branches‘sv.ICH as I&echanical
Instrurnental, Electronics and Telecormnunioation-s or
Electrical, On suc¢fessful cmrgietlon of three-year dn.ploma
-oourse in the:.r respectlve branches, they have been offered
the Diploma 1n Englneermg and thus became gqualified®
be appointed as Telecom, Technical Assi stants, Pursuant

- to an - adver tisement and regular selection, .all of them

were appoinged in the Department of Telecommunication as

“ contd..'.P/s

a g\b-ot.



for furthier promotion as Junior Telecom, Officer, Be it

~

‘Telecom,” Technical Assistants and they have been x,‘.erking

as. such under the Re@onden-'l‘:'NOs. 3 and 4 in various

offices to the satisfaction of all concerned,

4.94: That the applicants are all tralned in medern
technoloqy :anolv1ng modem equipments and they were sent for o
training at Begional Telecom Training Centre, Lucknow, Bombay ;
or in Calcutta. Thus apart from theiz degree in diploma

course, At:he\y are fully quelifi ed and technically equipped

\

| stated ®x here that the Telecom, Technical Assistant is a mew

cadre intro duced in the Department of Telecommunication

\

and they have got no other avenue of promotion except as .

Junior Telecolm. Officer.

’

4¢5 _ That the cadres of Phone Inspector (PI), Transmission

.Assistaht (Th) and . Auto-Exchange Assistant (AEA) are in o

existence since-long past. The pay scale provided for all

the four categories of staff i.s. ks, 1320~ 2040/... The applidints

in the cadre of Telecom Tekknical A531stants are technically

better equmped because of their qualifn.cat:.on and training

course in :espect of modern technolo,gy. The incumbents

in the other rthree"' eaéego ries i,e. PI, TA and AER are not

s equipped both tedbnically and eallification-wise.

4,6 That the reepon dents have laid down the quota of
promotion for the post of Junior Telecom, Officer as

35% ('p;:emo'tion)', ' 15% (departmental oomp-etiti\}e examirgtion)
and 50’% (girect recruitment). All the four ca‘;ego ries of
employees i.e. PI, T3, AEA"'and ‘I"I‘Aare eligible bo appeaﬁ

1n ‘the exammatlon/quallfymg screening test fo: promotlon

Contd. L) .P/?.

.
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as Jum;.or‘Telecom Officerx, EBarlier on,v the respondents
took a decision to confine the q\,lalifyiﬁg screening test
only for the categories of employees belonging to PI, TA
and TTA cadres; H;Dwever, having regard to .the facts that the
ihcumbents in the TTA céd_re are better 'qualifie.d and better
eqilipped in modem technology, th;e respondent No, 5 i,e. the
.Telecom, Commi ssion which is t'he hi ghest body in the matter
of policy making took a decisi® on examination of the -
entire aspedt of the matt‘er. to allow the incumbents in the

cadre of TTA to sit in the said examination for the pgrﬁose

‘of their advancement in the service career. Pursuant to such

“'a decision, the Government of India,, Ministry of Communication.

sent a letter No, 27-2/94-TE-II dated 13.12.1994 to the

_‘resApec‘cive heads of the Department conveying the decision

allowing the Telecom, Technical Assistants to appear at the
Junior Telecom, Officer's qualifying screening test alongwith:

Hs, R TAs and TTAs against 35% quota.

A copy of the said letter dated 13.12.94 is

~annexed herewith as AWNEXURE-1,

4.7 That it will be pertinent to mention here that
there was all round representations for inclusion of the

cadre of TTAs for the purpose of above séreening pursuant

_to which and having considered the fact that if the incumbents

in the cadre of TTA are allowed to sit in the screening test

for the purpose of piomotion as Junior Telecom Officer that

- would incr'éase the efficiency of the service, the Commission

i.e. the respondént No, 5 took a decision as aforesaid, Be
that as it ﬁ?ay pursuant to the said decision, steps have

been taken so that the incumbents in the cgdre of TTA mx®

Contd. ...P/8
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can agppear in the examination scheduled to be held on 29,1.95.
The Government of India, Department of Telecommunication

. issued letter No, RECTI-3/35-94/16 dated 23.12.94 to the
re@ecti’ve’ offices directing invitation of ‘aoplications

in ;;rescribec'i proforma from the TTAs under their 'control‘
speci fying vt.he last date i.e. 6.41.95. Pursuant to such
communi cation and invj.tati/.;n of apblications foms of the
TTAs, all the TTAs submitted their appliCations offering

their candidatires for the aforesaid screening test.

A copy of the said letter dated 23,12.94 is

amnexed herewith as ANNEXURE- 2.

4,8 'That pursuant to such invitation of ‘applic tions
from the TTAs and their submiss:.ons of duly. completed,Z
forms, they were sl.Ipplled w1th the syllabus SDeclfly.lng
the course for the screening test and accordingly all of them
had prnpared and kept themselves in read:.ness o appear in
the screening test scheduled to be conducted on 29,1.95 '
at Guwahati, Be it stated here that the said examination’
was bemg conduc ted at Guwahati on 29, 1. 9Sﬂoove ring both
the circles of Teleoo‘;'rﬁ;lunlcatlons‘i;.:‘e. Assam Circle and
N.E. Cirtcle., Be it x further stated here that there was an
smendmerit in syilabus in question and that was conveyed

by letter No, RECTT,3/35-94 dated 19.1.95 and mze the
ammendnent was also brought to the-noéice of the candidstes
including the applicants and accordingly, the appliqants

prepared themselves as per the revised syllabus,

A copy of. the said communication dated 19.1.95 is

annexed herewith as ANNEXURE- 3.

Contd, . .P/8.
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4,9 .‘,'That it will be worthwhile to mentio’n here that

_ ‘some 0f the incumbents in the cadie .of_ Pi, TA and AEA

have since come over o the cadre of %% TTA with the

hoperf better praspect in éareer advancement, Be that as

v‘it may, ‘the. applica—ntsv and.‘ er that mattér all the incumba;nts
‘in the c.ad're' c;f TTA mRx _wer.e‘ surprised to come across a
communi cation issued under No, '12-1/94-DE. dated 25,1.95

1i'ssued .by the respéndent %, 6 to the Chief Geheral Ma%agers
of thel Telecom Circl'eg conveying the defci sion that the TTAs
would not be al lowed. to gppear in the ensuing qualifying
sCreening iest scheduled on 29.1.95. The. app licants

ﬁad c_omev. to .know about the con’é_enfs’of the sald letter |

in the evening hours of 25,1.95. A bare perusal of the said
lettér dated 25,1495 '\:«'iil ‘revea'll that no reason for suéh an
acétioﬁ & ‘as not to ailow_ the TTAs to sit in the ensuing
examinatiin in guesticn ,on'>29."‘1.9_5 has been assigned., Further
it is.also revealed that such a d?cision is not in coneultation
with th‘e're@ondenti No, 5 - the highes‘t policy making ko &y

in . the Depattment of Telécormnuniéatic;n. Be it stated here that
the decisi{:m- to allo»;r the TTAs t appear in thev'examin ation |
y}ras taken by the Commission as conveyed undcr Annexure-1
letter dated 13,12.94. The said Annexu e-1 letterdated

13. 1‘2..94 1s still in e—xistence‘ and has not been superseded

- and/or cancelled. Thus the impugned letter dated 25,1.95
isin cbnflbict with the sald le’cter‘dated 13.12.94 issued
by the,'Com:i_.ssio'ri. Pursuant to this impugned order dated |
25. 1..-95, the inqumbbrlzts in the cadre o'f. TTA ap'p réheﬁdéd thaf '
they mﬁld not be allowed to sit in the exanination dated |

29,1.95 and in fact they have been so told in the office. _

A copy of the said letter dated 25.1,95 is

annexed herswith as ANNEXURE-4,

~
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4.10 | That the spplicants state that the 'salid Mnexure-4

letter came to the appiicant.a's‘é bolt from the blue
inasmuch as their exclusion at the eleventh hour from |

the examination in question, not only arbitrary but also

“viclative of the pr:‘mcipl'é‘s of natural justice., As stated

-

above, pursﬁant to the decisi n of the Commission (Respondent
No, 5), the TTAs aie eligibIe to dppear in such ex_amin ation
for their caréér .advancement and acw rdingly,. they had
prepared themselves for the examination 'in accordance with
the syllabus, Many TTAs had come "oo.’&mahati to appear

in the examination.

4.11 Theg some of thé present applicmté numbering 20

filed 0.A. No. 13/95 inakingl a gtievén‘ce against thé
aforesaid mikkm ‘decisicn of ‘é_xcl;l'ding them from the
perview of the examination. 'Tne said O.A. was taken up on
27.1.95 al;ld_-tilis Fon‘'ble Tribun al was pleased t© p‘ass an .
interim order allowing the said dpplicants o appear in the
in the s.aid ex.am'in, ation, |

A copy of the said order dated 27.1.95 is

annexed e rewith as ANNEXURE-S,

4.12 That alongside the said order dated 27.1.95,

- allewing thé said applicém’ts to appear in-the' said-examinatio_h

the Govt. of India, Directorate of Tel ecommunication
Departmental Examination Section under the signature of

the Dizector (DB & VP) issued a FAX message No, 12-1/94-DE

- dated 27.1.95 conveying the decision that the TTAs should -

be allowed to appear‘&tthe' screening test on 29,1.95. The

said FAX message was stated to be pursuaxit_‘to a Judgment of

. the Hon'ble CAT, ¥ Ernakulam Bench. -

Contd,...P/11.

-

8o

Y



- 11 -

A copy of the salid FAX Message dated 27. 1695

3

. is amnexed herewith as ANNEXURE-G.

4,13 That the appllcants state that on the aforesaid
develOpment the plight of the applicants for that. matter
the incumbents in thé cadre of TTAs can well be imagined
1nasnucb as first they vere allowed to appear in ﬁme
p-Foh Cop i examlnatlon and there after just on the eve of
exguination, they were debarred from appearing in the
examn.ratlon for which they had aDpIOad’led this Hon'ble
Trrbunal. Again the reafter by the aforesaid FAX mcssage
dated 27.1.95, the incCumbents in the cadre of TTAs were
: allowed 1> ‘appe’ar i.n the exanina tion,’ Tﬁus at the spah of
only three days, lots of develOpment took place in the
" matter ser:.ously tell:.ng upon the chances of TTAs in the
'examinatlon. &1ch a situat:ron was for no fault of the
'appllcants or forthat matter the mcumbEnts in the cadre
of TTAs. Be that as 1t maj be virtue of the interlm order
of this fbn‘ble Trlbunal and was also on the strength of
Annexure-G FAX meesage dated 27, 1 95, all the applicants
could appear in the examination., Accordingly to their
asses_sfnent all of them had fairly done well in the -
examination and now it is their ie}gfi timate expectation
that all of therrt wOuldv.cOme out successful in the
exanmina tion, f‘bwever vhat is being agitated in this
appiiéaﬂ'on"is the 1atter part of the story which has been
created by the respondents due to theirx non-challant
| attltude t0wards the matter. Inspn.te of their sppearing
in the examlnatlon alongw:.th the incumbents of toehr cadres
as mentloned above, their results have not been decl ared
so far but on the otherhand resalts of the other cadres

have been declared and they have been sent for training

—
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also and on successful o:rfzpletion ‘of training they have
joined the promotional posts of J‘IOs'. Hoyever, thé incum_bents
in the cadre of TTAs are still deprived from such benefit

insgpite of the fact that they have appeared in the examim tion,

4, 1;1 . That sonceguent upon the aforesald develOpment

the O.A. 13/95 was disposed Of by an order dated 30.1,95'
-inasmuch as the only'prayer made in the said application was
to allow the appllcants therein to appear in the examingion
in questlon. In view of the faek FAX message dated 27.1.95
allowfng the appkkxsmks incumbents in the cadre of TTAs to
appeai' in ‘the e#anination, the grievances of the applicants
were redressed and according nothing survived to be agitated -
Ain‘the said O.A.. Thus the O.A. was disposed ef by an order

dated 30,1.95.

A cop y of the said order dated 30.1.95 is

ammexed herewith as AMNEXURE.7,

4,15 That the applicants sfete that many of the
incumbents iri'tfl_e‘ cadre of TTA x filed various applications
pefore different Benches of the Hon'ble Tribunal. On the other
_ hand some of the 'incumbents in the other cadre al so

flled appllcatlons maklno a grievance agalnst allowing the
TTAs to appear. in the exammetlm for the purpose of promotion
to the cadre of JIOs. For qulte some time, there was

a confusion and chaos and the results of the TTAs were
- withheld, Al_though. in the meantime, the rgsu_lts of the

cadre of Phone Insgpector, Tran smissiof.x' Assistants and |
Auto.iﬁxchange Assi stants was declared. Their results were
declared by affixing the resul t- sheet im on the Notice Board
of the respondents, ?with the note""that the results of
the TTAs who had sppeared in‘ the screening test was

withheld as per IDT',s'instructions. "

Contd. ..P/13‘
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A copy of the result sheet dated 30.5.95 -

is 'annexed.he;:ewith as ANNEXURE-8,

4,16 =~  That some of the applicahts made representations
“bafore the authorities-’u,rging for declaration of their
results ; but to no avail, Representation was al =0 made
on behalf of the bipl'oma Ehgineer"s Teledom Associaation'
(India), a constituent Uniot of all India Federation of
Tel ecom Ehglncers and affll:.ated to National Telecom Staff
Federation., The applicants crave leave Of this Hon'ble
Tribunal to produce acpies of the.rep resentation as well
.as the rep resentaitiCn 6f th'e Agspciation men tioned ebove

at the time of hearing of the instant application,

4.17 That tke -while the matter was lre‘sted wi th thus
all the chance 0 .appeer in the departmental competitive
examination‘ for promotion to JiOs cadre (15% _quota) came

for the incumbents of the cadre of TTA, again certain confusion
afose'as o whether they are entitled to be considered for
such promotion againist ‘15% quota for departmental Competbti.\le
examin a.t:Lon. The matter was clarifiegd by the Government of
Indle, Ministry of Cov.municatic—n vide letter No, 5—20/95-NCG
dated 5.2.96. By the said communcation, it was conveyed
that thet since TTAs have been’ allowed to participate

in “the dualifying scieelaih g‘ ées’c' against 35% quota of
vacancles and they have also keex gppeared in the satd

last examination hela on 29,1.95, hence they cannot be . .

allowed to Aparticipate agalnst 15% quota of vacancies.

-

A copy of the said communicaticn dated 2. 2,96

is annexed herevith as ANNEXURE=9

A4.18 That the gpplicants state that in view of the
above decision contained in Annexure-9 communication dated

Contd, ...P/14.
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2; 2,96, t’:hey were deba_i‘red from appearing in the competlitive
examination for prOrnotion' to JI0s .-_cadre in consideration of
the f,act\\‘that they hav ‘already appeared in the qualifying
scpeening test agvains’c 35% quota of vacanéies. But now
reall _position is thét against that screening.‘test al so

thay have not got any fruitful r'ééuit’in view of the non-

declaration of results and consequential force of action.

4,19 - That wlth the aforesa:.d develOPment and having
not received any result, the apr)llcants gave a lega] notz.ce
through their Advocate to the Chief General Manager, Telecom, '
Assam Cn.rcle, Guwahati-7 making a demand for declaratlon

of their results forthw:.th Response to the said notice |

ke was sen’c by the Chief General Manager, Asgam Telecom

Ci rcle vide his le*tter No, STDS—21/26/Pt-II/95 dated 14.9.95
:Lntlmatlng the Advoc ate concemed that the an swer books

of TTAS who had appeared in the screening test have been
kept separately in sealed covermdx=E as per direction received

from the Hon' ble CA’I‘ PrlnClpal Bench and hat the mrxktes status”™

as regard thd)se an swer books wOuld be malntained till further

dlrectlon are reeeived from the Hon‘ble CAT Principal Bench.

-. A copy of the sald communication -dated 14.9.95
is amexed herewith as ANNEXURE-10. '
The applicantsvcrave' leave of thig Hon’ble Tribunal
to ‘produ;ie the copy of the Notice issued on ke their behal £

by their Advocate on 4.9.95.

.*4,20 That when nothing was done in thé matter, the
‘ appllcants were constrained, after receipt of the afomsald

communication dated 14,9 .95, to make further demandz to the

CDnt'd. s ‘P/15.
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respondents through the:Lr Advocate urgi.nc for declaratlon
of results and despa‘bch of successful candldates foz tran.nlng.
In the said notce, J.t was made clear that the letter

dated 14 9. 95 (Arnexure-10) was after the final Al sposal

of the case in question by the Hon' ble CAT, Pr:.nc:pal Bench,
NNt wlll be pertlnent to mention here that kaxk although -
'in the Annekurefld communication date@i 14.9.95, ‘it was
intimated that a decision would be taken after the disposal
of the’ case béfo re the Centrél Fidministrative" Tribunal,
‘P-:incipal Bench, but in ~fa?ct by that time, the Pri}nlcip;al
Bencﬁ had already deciled the matter in O.A. 207/95 by their
order dated 19,7.95. This depicts total non-applicaticn

of mind on the part of therespondents.

' ‘ 0-2-96
A cOp Y of .th'e notice dated 28, 9.96 is annexed

re rewith as ANNEXURE-11.

Further a copy of the Judgment of the Hon 'ble

CAT, Principal Bench is annexed herewith as

N

ANNEXURE-12,

N

4.21 . That"fhe app}wicants state that by the aforesaid
Sudgnent, the fon'ble CAT, Principal Bench issued a
direction to take fli'fther action regérdihg evéluatio.n of the
answer boqké of the applicants therein and to despétch

the successful cahdidates for training strict_ly in acco'r_damcey
- with law, ®he extant rules and\instrticticn as wel‘l .as |
A. the judicial prvonounéemhent oh the 'subject made frOm'time' to
time, 'After} the aforesaid Judgment of the Hon'ble CAT
Principal Benéh,' there i_:emm'.ns no’dﬁng on the way of the

' respondénts to . stall the process of sending the incumbents

Contd, ..P/16.
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in the éédre of TTAs x@ who would corhe out successfui :

in the test, for traininé and consequential' promotion to
thecadre of J’.[O How ever, “thé -rerspondents it xks

has been sleeping over the - matter to the detrement to the
applican ts. _

A Y
-~

4,22 - That the appli@nts state that the c_:ése fi,le_d' by

by the incﬁlrhbents of other cadres making grievance againsf

* the inclusion of the TTAs for being considered for promotio 'n

to the cadre of JMs was disposed by the Hon'ble CAT,

‘Emalulam Bench in O.A. 37/95 by its order dated 5.7.95.

By the séid order, it was directed that the applicants
therein should make_ a rep resenta‘tion beforethe appropriate
authorit-y and the appropriate autho rity’ would decide the
matter. Accordlngly, in the 11ght of the sal d direction of
the Hon ble CAT, Ernakulam Bench the representatlon made
by the aplpllcants therein was. ccnsldered by the Chal mman, Te-
. Yecom, Commumsslon. After care@ul cons1deratlon of the same .
-an order was passed vide No. 22~ 22/95-TE @0 dated 5. 1 96
holdlng that there is no justification to wz.thdraw the
earlier orders relatmg to I'TAs by which’ they were treated
at par with the 1ncumbents of other cadre and were made

YRS

ellglble tC appear agalnst 35% promotatlon guota,

A CO‘p y of the _éaid. order dated 5,1.96 is annexed . -

.

herewith ‘as ANNEXURE-13,
o . | |
A copy of the order passed by the Hon'ble CAT

Emakulam Bench in O.A. 87/95 is annexed herewi th

3

‘ as ANNEXUR 14, : '

a4, 22 . That from vthe"afor'esaid facts and clrcumstances

‘it is now crystal clear that thereis no impediment against

. Contd....p/17
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the declaration of the ‘results' of the applicants _'and for
that matter the i-n‘qumbents in #he' cadre of ITAs and to

take follow up action as suvch, sending successful candidates
for training .and their promotions .to the cadre of JIOs |
Further in view of the facts and « rcumséanCes of the case
thei,; seniority is also to besr.eckoned a"t par with the ’
incumbents ofother cadres inasmuch és th'e‘y gk had appeared
in the said é?(amihatipn and aitq:hougﬁ the incumbents in the
other cadrfs have sent for training and have al so joined
promotional post. ‘fhé applicants cannot be deprived. 'of their
eon sequenti al 'benéfits of training(in case they come vouf.:
quccessful in thg m sCreening test) prométion with retros-
' pective pffect with arrear salary etc. and rechkoning of

senio rity etc. wlt;h retrospective effect, inasmuch as the
delay in de’dlaiation of their results and conseuquen tial
follow‘ up action canh'ot be attributed to them and ®% such

a situation has be en created by the’ res;;ondents due ’co

gpathy and non..challant attitude ’oo the matter. 'I‘he
appllcants cannot be made to suffer for such an attltude

on the part of the respondents. |

' 4;:24 'I‘hat su:pr131ngly the appllcants are in complete
dark mxm&z of the fawutrable pos:.tlon created by the
aforesaid deveIOpment. Till .date, the ;esults have not been
decl ared not to speak of sending them for training and duxing
that all. oonsequenf,ial ‘benefits -S.omé"of -l;he inéurﬁbents in the
cadre of TTAS ax had approached the an'ble CAT, Hyderabad
Bencﬁ py filing 0.2 649/95 making grievance’ agamstthe
non~declaration of their Fesults. ‘The I—bn ble BenCh has since
A.'dispOsed-of the éaid O.A. by; iés orde.r dated 30,4.96.als per‘

the said order the fespondents have been directed as follows :

Contdo e 'P/18.
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(i) the evaluation of the answer books of the applicants

within 3 weeks of the recelpt of the c0py of tha_s order

" (ii) declaration of. the rcsults within 30 days Ehereaftei

- (iii)cozumunicati?n of the final decision as regards their
progotion or otherwise to the cadre of JDOs within

<

30 days thereafter..

A cop y of the :_saic'l. Judgrent and order dated

30,4,96 is amexed he-mwith as ANNEXURE-15,

4,25 " 'Tha’c the appli.cants state that in"vieew of the

afo resa:.d posa. tion of ’che case, they are entitled to

the rellefs as sought for in this dppllcatlon. The respondents
cannot-sit over the matter indefi-nitely which will seriously
tell upon the é‘erﬁ.c\e careér of the _.applli.cants, They are
entitled to"get their results_-and in case of their

suéce'ss in-'the_ screening test, théy are alsO entitled to |
undertake necessary training and thereafter they -are
en-titl:edf;co be promoted to the cadre of JI0s with all
consequential benefits such as retrospective promotion at

. par with xke=r others, 'azreér salary'énd seniority etc,
Hence this applicétion' seeking for app J:Op,riat‘e relief

-

from this Hon'ble Tribunal,

’

5, GROUNDS FOR RELIEF WITH LEGAL PROVISIONS :

5.1 For that prima facie the mxprkiocarks inaction on

the part of the respondents is illegal and not sustainable,

5.2 | For i:hattbe applicants mefexawkxa having appeared
in the examination, as pei the promise made out bo‘ them
by the respon‘dents and .givir,lg r»isev to legitimate expectation
they c_amot be dep rived of their eonsequential benefits,

-
-
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5.3 ' For that the x@ixmxsxmng the Hon 'ble

1.
Pnncmpal Bench having decided the matter favourably, the
l:espondents are duty bound to do .the needful 1rmnedlatcly

' instead of keeplnc the matter hang:.ng indefinitely,

544 -  TFor that the CAT, ’Hydé'rabad Benchvhaving deci ded
the matter in favour of the appllcants ‘-hereln, same
lprmclple is reorm.red to be adOpted in respeCt of the
1ncumbents in the cadre of TTAs wil ithout requi riéng ’cimyx

each and every candldate to come before the Hon'ble T::Lbuna]_;,
But the respondents have turned a deaf ears to the legi timate
gnevances of the cand,ldates and hance this applicauon _
seek_ing approprlate Iellef..

545 For that xh=s all the cases pertaining xke t;o thel
matter'having peen decided and the applicants having

been denied to appx.ar in the departmental competitive
exarm.natlon (15% quota) solély on the ground that they have -

been a110wed to appear again st 35% the respondents cannot

: just slt over the matter mucyx to the agony of the appllcants.

5.6 For that th'e apathy and non-dhallan’c atti't;ude
on the part of the ’:a‘spondents are writ large on the face
of it which is requ1 red to be femedied by appIOprlate

dlrection of thJ.'a }bn'ble Tribunal.

5.7 For that in any view of the matter, the impugn ed
action/inacticn on the part of the respondents are not
sustainable,

6, DETAILS OF REM}:-DIES EXHAUSTED ¢
ﬁxﬁ

+The appllcants haVe got ho other alternative remedy

than to approach this Hon'ble Tribunale : ‘.

<
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“Te MA’I‘TERS NOT PRL,VIOU&Y FILED OR PENDING
- BEFCRE ' ANY O'I'rIER COURT :

The ‘applica'lts further'declafe that they have
not previoﬁsly filed -any application, writ petition: or
sult -regardiné this Amatter in respect of which the applicatioh
has been made before any Court of law, or any other " autho ritif
‘ang/ox other Bench 6f the Hon'ble Tribunal and/or any such
applica-tion, writ petition or suit is pending before any

of them,

8, RELIEFS SOUGHT

Uhc'*ef the faéto ;nd circdrr.lstanc.:es* stated above, the
app ,1cants mo st rsspectfully pray that the instant appllcatlon
be admitted, records be called for and on perusal of the
same and lU.pOD hearing the parties on the calise or causes

that may be shown, be pleased to grant the following reliefs :

(1) To direct the respondents to immediately declare the
results of the appllcants whd appeared in the quallI:Yan
sCreening test against 35% for promotion to the JOs .

as Raxkfked indicated under the head 'Facts of the Case'.

(i1) Upon such declaration of results to send such of the
applicants for training who come out successful in the

’

sCreening test

(1ii) Upon ,cqmpletionéf training 'successfuly. to- promote them
to the cadre of JI0s with retrospective effect from the
Gate when the incumbents ‘ih the othercaéres‘_were‘
appointed w.i.thi all cox:isequential bénefits,of-a‘rrear

‘sal ary, seniority etc.

- (iv) Cost of this application, '
(v) My other relizf or reliefs to which the spplicants

.+ are éntitled under the facts and clrcumstances of the case.
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@, INTERIM ORDER PRAYED FOR :

In fiew of the facts and circumstances sfated abo ve
| the applicants pray for %Re an irterim order directihg the
respondents declare the fesults of\ t»he applicants
wi"t_hoﬁt an;r\ further delay énd to 'send_the succ:ssful \

applicants for required trainin g,

100 R

The application is filed through Advocate.
PARTICULARS OF THE X I,P.O :

(i) I.P.0. No, ©9 34632C- (ii) Date =i .t9f
(1ii) Payable at : Guwahati,

11,

12, ENCLOSURES :
As stated in the Indeyx

VERIFICATION

I, Shri Rupak Medhi, son of Shri S. Médhk, aged abou
about 30 years, at present working as Telecom Technical
Asstt, in thé office of the DET, Switching, Task Force,
Silpukhuri, Guwahati-3 d0 hereby solemly affirm and verify
that the statements made in paragrgphs 1 to 4 and 6 to 12
are true to my knowledge ; those made in paragraph 5 are
\tlr'ue' t0 my legal advice. I have not supp ressed any material
fact, I am also duly afuthorised by the other applicents
to sign this verification on behalf of all of us and I sig.

this verification on this the 24th June ‘1996 at Guwahati,
. e

b s
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. stants (TTAs) to
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 GVEIEENT CF SHDIA
DEP MRTHERT OF TELECCMMURT CATLOR

mm CB CEATHR CHIER Gk ERAL MARAGER TrLACOM
, wsar% czacbgumumn.mmov

kS
i

L z:c.g__.aéwma?/ss,s@./w  Dated st Cawahatt the 23.12-94
¥ 7o i
' 1~2, m ?Ieleeam District Manages/GiY/ DR,

37, The TOEs, BGY/TZ/NGG/SC/IRT, S i
;,...‘ gf", b ¢ | %ﬁtwmt& Qualitymg J}b‘emiﬁq Tast @f ' . '_L.'A'.‘
' SRR A

Lo REA/PL/E atce to the cadre of JIV to be
held on 20th January, 1995, . ,
| Ref s This O‘Esmw letter of gven No. datod 06412494,

\

_ Kindly £ind herewith OO T/NL nge@z No. Je2/04
' ‘..m.xx dated 13, 12,94 on the abovmatad mbjmt. 8ince all ,_
%‘2‘&3 ate nOw au@wpd’t@ appeat at the said test, Appucatima
_ n pmscxibed pt@foma (enclossd) may be iavited £rom the
i, 'Telgcom, Technical ‘Asstts. under youx contfol and arreage
. 5i.8en4 thew after duly scrutinised and recomuended to_this
e »‘*’“ﬁca on og bufvu 06-01e95, K& gpplicatiue greceived aﬂmg
L "Ma dm;e wilil pn mtemamud.

Ly
-

| f U ) m; may be troated as umwsi‘. R
s> S Kmdly aéknowlcﬁge roceipt,

»

maln t As above, Wa ‘
| { ¥, BI8WAS )
ASSTYs DIRECTOR TEMGGM (RER)

Dt ; B
. . - .
-

R CHIEF GENKRAL MABAGER TELECUM . P
, ABBAN LIRCLE 33 GUHAHAYET b
“opy for mﬁamatimn and necesskry acticn to 3 o
i»2 The Aree Dﬂ;mcwxa Talawom,, GM/DR, | ‘ .
3-5  The Clrxcle &acwtauos of ccncemed Unions, - IR
(6 File Ho, (R 3/ 2589 (Part), : ' e
7» File He. = T.l/“&k‘a:t-xx mxg&) o .
fo ! o ‘
' : ' S i —
o | RUR CHUBP GANERAL MAUAGER TELECOM.
: o ASENE CIRCLE 53 GUWAHATIe7, ‘ .
Attested. - ;
;%Vie.
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GUVER »ENT I INDLA

DEPARTMENT OF TELE.JOMMUHI AT NS
OTFICE CF THE CHEEF GENE Al MANAGER TELEJOM

o, Ractt, 3/ 3594 |

To

Ref s

AGBRY CLRCLE: s WWAHATI ULUBARL?

‘ated at Guwahati the 19.1,95

1
1

1, ‘The Director, ETR, Guwahati
20 3,The  Talacom District h

anagetrs, Quwahati/Dibrugazh

t=8y The Telecom District fn qineexs. B@I/T2/NGG/ ady'd RT.

9,% Rm/mwahatl ..

Reviged ayllabus and model papsrs and eligibildity
conditiong foug Scrpeaning Tost in placecens of
ualifying lexaminati... for rectt, of JeTeOe again:
departnental quota, :
This office letter of even no. dated 21e¢10.94e -
Kindly refor to the above.

In thisg Jr;nectiun, it 15 intimated that para two

in parteD Depazmamtal practices, para two of the revised
ayllabua. mael @xu ation Fapers and eligiblifty conditi.n
- fof Screening 'rme 8ent vide thig office lettex mantic.‘nud
tméet refazence atands amended a::.under s

'meﬂhga on th,Ls part of the papex will heve five

' aecti*ﬁw mlacmg ¢. the are.s of work of ABA, PI, TA, W
‘and TTA, The candidates will be required to answer the
guesticns from the secti n relating bo theiz JIQ& of work

on J.y.

1

vépv to

cmdidstés concesned may be intimated acooﬁ&zm;l;y.j

i 30/-
( Be tlsw-8 )

P J$TT. DERBCTUR TELECOM (B&R)

.| | FOR CHLEF GENURAL MANAGER TELECUM |
e A85AY CIRCLE QUWAHATIA781007

- {
b4 i

1

1q2. The Area Mx‘,ctcx Telecom, Quwah&t /D.brugazh
!3. File ko, f‘aectt. 1/26=Rlgmil,
4. Sexvice Uaiuna ~ncemed, 5

Atﬁ/&f&d.

el
Advocste

t

! iFL:R SHIEF GUN

ir
‘i NS L

S q’~
RAal, MARNAGER TELEOOM
RoLE QUL n:ANIleT8 10070

%

LR X

t

3




s _,«m.!.!&'.a—-mmgummi.ﬁw%; o —,’—
. ;o
S - - 0 DNNEXURE. 4
PR _ oVt of inata IR
’ _; , Phrectorate of Telecom, , LATE
By Departm 1.'cal Exam, 8action
S _ Dak Bhavm@,&i‘azummt Street,

New Dalhi 110 001,

B0 12e1/96uDE.

© ey e L
P

Dat:d 28¢h January 199§,

v o -

XX ; AECPRRNIL G

To .
Al}l Chief Goneral M

[

Sudb ¢ SCREENING z.l‘F&T in re;:l&:@;uent Of Departmantal
cualifying examination; for promoti r of pl-
ABAB/WOs/TAs to the cadre of JUNIOR TRLBION,
OFFICRRS to be held on 25th Janusry 1995,

anaqers Telecom, Clzclha,

I an cirected to invite M' a

:efé:enca to thisg
office letter of evan no,

dated 23:d Decenber 199¢ va the

subject no,z;ed;i"éxbovg and tc say tha‘ft the matter has beer:
reconsidered and 1t has been decided that the TTAs wi1)
N0t be allowed to apear 1. the
;”':‘e‘s"t' 0 be conducted on Mth Jan

< pllowed to Pprar £om the next

ensuing qualifying &':i:'eemhg
uary 1995, They will be
qaalifying exanination

It ia tequested that tha abo

. Ve contents may be
brought to the notice of all concern

ed for futther Recessagy : 0
action irmediately, ' o
, Yours faithfull_yo L
58/w ; |
| o ( \SUN1L MISHRA ) N
. Director (DE & vp)
| o Lo Tele No, 3715907
Bites og L Dated th January 199,
%@C | j ;
— o : i ‘
Alvocate 5 :
oo
3
.:!‘
|
o



0 E . CUMAH;;IHSE;C;;:TlE:J;A;h;:;u.'.ng e
~ B S ﬁNMé"xaeE &
o JRIGIO’VAL nwt.nrntrm~"-ﬂ-~crf“ 1495w e , bb
. ’ N13C PETITION Mo. . R W ‘ T
NS 4 o oo o
o REVIEW APPLICATION MO __ ° : (U.A.N0. |
L e TR FETITION RO, . (9. 40, | )i'.ff’ L
L ! S s
Shri Rupak Medhi & Othars APPLICANT(S) -
- VERSLS E
Union of India & Otheges - RESPINDENT(S) '
M. | ﬁj& S havema Advocate for tha o
T ' ' Applizant. .
Advouis vor the | %
, Respondants |
. L 1 f :
Offics Nota .% i Court dJdrdars’ ‘é
t 1 P
=+ P =
1 . {1
1 12741,95 : e Mr 8.K, Sharma for the i !
'gg :applicants. | ' E
° .:: ’ This application is moved %
‘ '13 ‘ :onqthq becis of cpprehension for |
3;% ‘urgent ad interim ex parte orders. ;;
.1; !Thare'ara 20 applicants who have - . %é
. ' 301ned in flling this applxcation’_ -5;
; . and in para 4.2 of the application %j
’ it is stated that all of them jhave: 3}
. . got .a .common grievance and éhey ;;
:% " may be granted leave to join inii' ii
S : exngle epplication under Rule!‘{‘ -
? ' v 4(5)(a) of the Central Admimstra- $
| S tive Tribunal P rocedura Rulesj gf %
i oo
§ % ﬁ ;' f f Heard Mr B.K, Sharma 0500). ,%
'g :;3 ) : Leave as Prayed in para 4.2 of th@ f
i é ' ‘appllcation granted. The applicants %:
f ; E % are yorking as Telecom Tachnical :f
% b Aseigtants in different offices in
| §‘ lthe'ﬁppartment of Telacommunication. |
f : . ‘undet the respondent Nos, 3 and vd‘, i
: . i. ei. The Chief General manager 3. ' :
) (Talecom), Assam Cjrcle and tha L if
. o Chief Genétai Manager (Telecom),. é?
i . : ' o

Advocate
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5 N.E. Circle. It appeara that the[

{ appllcants and other Talecom .
Tecnnieal Assistants vho ara 1

similarly placed had been persiatant--

1
'
'
'
]
'
R

Loees i

- .-

be maﬁe ‘gligiblse for promotioo to the
Cadre‘of Jun;on Telacom foxcer(JTO)
‘peic with Pls, RSAp,-TAe and Uls.
-1 v;f;e\.}' of their qualification and
_treni 'ng LA new- technologym That |
demapd uss~oon31darad by the Ninlstry
“of Communications depustmmnt of !
Telecommunica@lons, ‘Gave rnment of
Indla, New Dahi, By letter |
No.27-2/94-TE‘ﬂvII issuad by the
. Asstt Djrector Ganeral (TE): in fhagﬁ )
Ninistry of CommuniCations, Daptt. oo
of TalecommunICations, Govarnmant S
of India dated 13,12,1994 wf the
Heads 'of Telecom Circles were - ';gﬁ
Lnformad that ths Telescom L
Commission is pleasad to alluu\ahl
Telecom.Technical Assistents to
appear at JT0s qualifying scresning
tests alonguith PIe/ACAs/TAs stc
irrespactive of their length of o ..
‘sarvice against 35% qubta meant for
Pls/AERs/TAs/MOs etc., howevar the
length of service in the cadfé of
Pls/TAs/AEAS/M0s/TTAS will be the
criteria for sending them'ForQJTDs’,.
training. Thereis no dispute éhat
the applxcants are concsrnad gnly
uith the promotion of the 3G quota.f

COPY Df tha said 1ettar is Annauxre- :
10:*~ Q

!

S T IR &t S
» " . t N
K 3 \ 0 .

vt ettt M

~ G

_......~_-~_.__....-.._.._........._....-.._..~4-..~..-,__..--......-

B U

o P v e e

' Pursuant to ths aforesaid N
decision, tha Assiqtant DirectJr,“

Auesie;@h R ' Telacon (r-&R) for the Chisf General

. w8 e em e e o 8 e = s s b 8 W e e B e e A cmm cw e 4 s se  am M w e e e e wh a B et e wd @ W = @ ew. @ = s
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: North tastern Ragion seemecd to have

Manager, Telecom, Assam Circle,
asked the Telecom Djstrict Manager
(GH/OR) to invite applicationsin
tha prescribed snclosed proforma:_t
fFrom the Telecom Tgchnical .
Assistqnts under his control and

arrangeito gend them after due
- scrutiny end recommended on ar

before ;6.1,1995. That letter is
et Annaxure~2 bearing No RECTT-3/
35-94/16 dated 23.12,1994. In that
lettar it was clearly mantioned-

- thet all TTAs ars now alliowed to

appear at the said test uhich is

described as Oepartmantal Qualifying

Screaning test of RSA/PT/U0 etc to
the cadre of JT0.to bs held on
29,.1,.95, Rccordingly applications
were invited and the prasant - ‘
applicants aiﬁﬁguithngome cthere
applied, Their applications were

scrutinised and they were recommehdea'

‘It is stated that each of the

spplicant was thaersafter issued the

Hall Permit for appearing at tha
examination to be held on Sunday,‘
the 29,1.1995 between 10 am and i
12-30 pm at S.B. Deorah Collage,
Ulubari, Guuahatio The hall permit
of appliCant No.1 is produced f0f .

the perUSal of tha court. . ’,'

i

The applicants who are uprkxng

et differant stations in the State-
of Assam and othar stations in the

)

arrived at Guuwghati in praparation
to appear at the said axamination.

4

S
t"////f'/

- — 3§;;




22.1.95

; - 5 |
to be held on next Sunday. It is statad '
that they havs also bean released by their
Meads of Departmant from auty to snable }

tham to appaar at the examinatione ln this
bsckground it 15 avarrad in para 4. 9 of tme
application that the applicants have come
across tha com@unication, Anwexura—d,and
‘epprehand that in view of the Samaythey
‘may not perhaps be allowed to sit at the
emsuing examination on Sunday,. {. 9.129.1
It is stated that the applicants got the
knouledge of Annaxure-4 in the avening hJura
of 25.1,1995, It is contendad by the [‘
applicants that 1f they are not 80 alloued
they will suffer gross 1njustice and
hardship and thay cannot be denisd the {

\
bsnafit of their demand,that ﬁeue been [

accepted by the Government of India,

arbitrérilyo7

Annaxure-4 is a Fax message from.the
Director (DE&VP) "in tha office of the

- Djractorate pf‘Talecom, Dapartmental E xam,
 Section, Govarnmant of India, New éelhih

j‘
f i
!

o)

Hittes cu,
iﬁ?@céiglﬂ

s

' Telscom Cirglés,(baaring Noo12=1/94-DE f
* dated 25. 1.1995. It raads as follows:

addrassed to All Chief Gensral NanéQBrSJ o

"] am direct®d ceeeccees to sayl
that tha matter has been
raconsidered and it has Heen |
decided that the TTAs will not|
be allowed to gppear in ﬂha
ensuing qualifying Screening
Test to be conducted on ]'
29,1.1995, They will be allouﬂd
to appsar from the naxt quali-
fying examination only.

It is raqueatad that tha'
above contents may be brought'
to the notice of all concernad
for further nacessary action r
immediately. ~ |

EMZ&//
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The'ﬁubject mentioned in tha letter
is-%cfeening test in feplécemahtﬁof
Depertmental qualifying,éxaminatién-
for promotion of Pls/AEAs/MOs/Tas
to ths cedre of Junion Télabom
Officers to be held.on 25.141995.,
Obvicusly the referénce is to the

. same examination uhich is scheduled

to be held on 29, 1 95,

Since tha application wes u
moved ex parte and as I am inclinsd

.to grant ad interim order the facts

‘have been noted in some detail
above, The‘questions relating_ﬁo
merits will be daelt with at the
hearing of the appliCation, but
for the purpoae of grenting ad ;
1nter1m order a prima fackgjcase is .
alﬁgwﬁ?gg;ggg‘to be Ezﬁﬁédefed'

Both thege tests are satisfied by
the appllCente.

C It admits of no ambiguity
that the demand of the applicants
for opening them theis avenuae.of
promotion as J10s was accepted by"
the Gpvernmant of India as can,pe
sean from: Anhexure-1'datéd : T i ;
13 1&.1994. accordxngly appllCatxons:
uat@ invited from the TTAs uhich '
eppear from Annaxure=2 datad
23,12,1994, It is also s@an Qrom .
Annaxure-3 dated 19.1,1995 tqa$%“_‘
some condition of eligibility uas
amended as regards nesd tn»ansuér

certain questions and there is a

reference in that context to TTAs
alss, Meanwhile hall parmits‘uereii

.
3

1
s -
|



e 4~ also issued and as can be seen of. hally,

~»  permit of appliCani No.1 B wvas issuéd- [
: i - on 13,1 .1995, The respondente Lhera@ora ‘:
?7’ : ' . ? had substantlally acted in pursuance of F\\
‘ ) "~ the dacision of the Telscom Commissﬂon ’ \
to permmit the TTAs to appear for the
examination and the applicants had f
acted on the basxs of raprasantations
made to tham by the raspondents in Fune
with the decision of the Telecom
-+~ Commission by inviting applications and
" the applicantsihave acted in pursuance
of those representations and have

L : : '

Cw oy o - arrived at the-evenue of the exmination |

. relieved from their respactive D #és.
Prime facie themfore it appears that
the Directoraste of Departmantal Exémlna

-
tion Section in having acted contrary 'i;

|
|
|
|
|
|
for which purpose af they were alsé 4ﬁyn
t.

to thedecision of the lelecom.Commission ;'
and having disragarded tha representa-'t
tion éf the applicants on ths- basﬂs of!
which they had acted hed arbitrarily - |
directed that ths TTAs like the = |

applicant will not be permitted to
_ appear at: the ensuing exemination, At

this stags it is not possible to know s
from Annexure-é as to kha which w .
-authorxty had raconsidarad the e#rlier'
' decision and for what reason the |
bensfit of. allOUlng to appear at'tha '
examination was postponad to the next
qualifying examination in regard‘to the

|

TTAs, Such abrupt change of policy and
decision do®s not appear to be j&st and

fair which is likely to cause great
hardship to the applicants and deprivé'

them of certain advantags as thay may(

Altm {:‘Q:g}%

(5L

Mrocsio, ; | = - |

ke gain by appearing st the exﬂminatgog'
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e/ o T
A 271 .'953- T ~32 -
/ o , In the rosult pending admission
;/ # o ,Lhﬁ folloulng ad interim ordar is -
e : .”,,ww”'f passed. : , JCV/
| "//'/ o ‘ | 1) The respondentc are directed to "\
7 o elliou the applicents to whom hall \
A L | : permits may have been issusd to %‘ L
,»”// . f f sit st the qual)fylng screening‘ \
. ,,/””’f’/’ - f | test scheduled to be held on . \
7 . S  gunday, the 29 ,1995 betueen s
E é ‘ 10 Am and 12-30 PM at S.B. Deorah | %
o ﬁ Collegs®, Ulubari, Guuahati. BeiRa %
, L e | 5
EL% ~2) The abova directions shall be
L without pregudice to the rights an‘d
contentions of ths respondznt s and
- , gubject to such, further interim or
stg;aasz' ' '"f final orgers as may b€ passed in the

appliCation by’ th;s'Tribunal.

3) The appllcants are dirscted to
serve & copy of this order together
with the copy of the appllCetion to

scorancent Nee 3 irmccietely Qnd dn
St ' i any event during tha course of ths
(. ) : ;
o f"/ S d2Ye- MX/ Ao W W w\ HW '_ :
' P _ n»;»waf'wnvv~dnﬂﬂﬁy ' A
,- . 4) The respondent & No.3 8s uell as !

- I other gespondents are given 1ibe £ty
: to move for varistion of the afore-
A said order if so & desir'g’any time
: - after they are served u;th the &69: i
| : | provided prior xntimation is gxuen |
) é : to the 1earned pdvocate of nhe.; 1
’ - ' L applicents » MT B.K, Sharma, aiﬂher
- at his offica or his residenc?.l '

é % ~ L vy ¢ t aside
- } g) Liberty to m?ye n&ﬁﬁ r,fl Qca
P of the Vice-Chaxrman thtough tha

- : Dapudy Regiatrar(cc)

&hﬁe&@@; | mrG. Sarwe, Addle C.6.SeCer

Lo saeks to appear Of behalf of the

j . x :

| o
Mvoeaiip : S

I} ) L
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!
% ;in pursuance of decision taken by‘
nthe appropriate authoritifsracca F- )
' 1ng their demand for that’ purpoeeafw”‘*v»*
1 am therefore satisfied that t .
,appllcants should ba gllowed to _,‘}wémgw“
,appear at the test without. pregudice
tothe rights and contentions of |
‘the respondants and subject to the
deciaion on thse appllcation on merits
'uhlle leavxng it opan slso the .
; - question cf whether thay ought to
;,, ~ 'be considered for promot;ons:on the
| :strength of having qualified et this
examlnatlon if they or any one of
'them does or uhether they ehould be
;put on waiting list or uould not be
considered eligible for promotion
'{1 until further orderse No. prejuéice
uould be ceused to the respondente
'for gki alloving the applicants tov

%3,

'appecr et the exemination as it

appears that all arrangements for- :
xkxlad; holding the examination[ "“:j ?
'uhere the applicents were expected "2 |
to appear have already been made .

° 0

It is submitted-by Mr 8. -
R
Sharma that apart from tne applzcants
other similarly sxtuatad candlg tes

ment as that of. the appllc
they may also be protected
opinxon having regard to.t
as passed below in respect
'appllcants the respondents .
ordinarily are expected to addpiy;
the same couree in respect of -
other simzlarly situated candidates o

who have been issued the hall ‘ -
3 S permitao

&t‘t&; Sy ' l : ) C ;" . B ’
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OFFICE NOTE N ' CORT MRS %ﬁ_
> 1 t ) hASER
' \ ‘ Coad
) -t
\ | ! *
1 LT : ! z e d
1 27.1 095 ! T e i,
. 1 ' ' .
Lo 1 respondents, Howaver, he will not
! : R
! .: be in a8 position to assist the ‘
. 1. . , . v ‘
: . court fer want of instructionse.::
(R L
r i Since he has chosen to appesr he:
: i shall obtain necessary'ihstructiqhs‘§
_ ' ' from the respondents and shall fiake |
- _ : t himself aveilable to the respandents?
! : § L if they desire to move for é;. |
' 3 ' variation of the order passed fl
! { [
. g , 8bove,. Mr G. Sarma will file. hl :
: ; ' note of appearance in the mdtte
H ! 1 i
1 ; . also,. ) ‘f
1 ' i
. ! ; 0 g
! i , To be pleccs bofeo Lha gp
1 . .
v 'Division Bench for sdmission end;’.
: § ' further ordeis on 30,1.1995, }f‘ :
! L
Lo ' Copy of the order be 1sauaq‘
: \ ,
. v . immedistely. b
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i . Govel of ITndia ‘ (
‘g' . Directorsis of Telecomuunications ,V{J'
é@ Dgpgztmcntal xamination uecpguu 4\ o
2 ¥4 New Delhi 110 001 i : ,
%‘ , . o MOST TMMFDTA?% '
3 ) 13y f"'\?_’._v . :
_ . AR
; Mo, 12-1]9d-DE Dated 27th January,1995 ; v t
: (!
i 41‘() !l: ‘ i
4 _"1., 1"}"‘\' i
All Chief General Managers Telecom. Circles. ‘
} Ths 7. 3C .M. Tolophanoee, Caloutia,Madrao, . }
The C.G.M.iltce.,NTR, New Delhi.
¥ The C.G.M, MTNL, 'Bom!:'-.r‘s;u - /
il
1! SUBIECT ‘"(‘IH“"‘NTNb TEST  in  rpeplacement of l)opu sLinenta w
‘ natifyi nq erxsminakion for promotion | of
m( |mm~,]wo |Tas to the cadre of JUNTOR TELECOU. " ;
OFFICERS to be held on 29th JANUARY, 19495, ,
1
Sir, , - al
) In supersession:this offfice letter of even no.
datad DSih Jaouary, 1995 it has now been decided An view of L
Lhe judgement of lhc CAT prnakulam Branch 23vd January, X295
Directing that' the cxamination be hald as proposad, tiat "
TTAs ghould pe alloved to appear at the Screening Test to
be conducted on 29th Japuary , 1995 who have alregdy boen
, is':;uz-:d hall permits for whe zame. & copy of the ‘question :
. *\/‘( N E e K bl MR L. 2 e AU DL L AP PR SR i - .
Tt - - requislte nupber Of Cupius may bo wade by the co~ordingtor
P of the exyzinat!on of  the «¢lrcles under his  stricy .
e superviasion?athis end. :
.\‘ ,f"/ I\F;/ “ . - g * . ‘
W P i shalhv be avallable on  the a=ws Ioilowirg |
\ PO telephone = noy, 3715907 & 3032864 to  attend to  any |
Yy e I,g:;’) : l;u‘.‘l)ll clavification frowm thao Mramination Ceatres on 29th : -
PN : . January,1935 becween 10:0U & 12:30 p.n. =
‘L’}\ \ ‘ A, - . [N . ' N R, »/‘«u-f

_y.- -
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——g

f QQ&‘ Yours faithfully o
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CENTRAL ADMINISTRATIVE TRIBUNAL s GUWAHATI BENCH : GUWAHATI

‘ . ORIGINAL APPLICATION NO.4§ OF 1995
@ ' | ‘ ng
. Rupak Meadhi L orse © wows Applicant | 7
v ‘ -vo= , _ » (o
b : Uniem of India & ers " eeeo Respendents .
~PRESENT= : - . 1
. oot ) . . ‘l‘ ‘
THE HON'BLE SHSTICE SHRI M.GeCHOUDHARI,VICE CHAIRMAN |-
THE HON'BLE SHRI GeL.SANGLYINE,MEMBER (ADMNY ! .
! . , &#,'
‘ . For the applicant 3  Shri 8.K.Sharma, Advecate: ; k;%
| : o For the Respdts. 3  Shri GeSarma, AdleCeGeSeCe il
- t , o i . e
g
v ) | ;
! : 1 —— &
' ' -
y Mr B.K. .7
;430;1.95 z. Mr S.,S5arma holding for T B
i v Sharma for the appllcant. . g
' 1 Mr G.Sarma, Add1.C.6.5.C for |
. \ ‘ | -
-~ ! , the respondents. ‘ 5
: ’ Mr G.Sarma, the learned Addl. 1.
| : : C.G.5.C states on instructionsof @f
N : | ' Shri N.K.Rabha,Rssistant Director, _ﬁ.
v ' g ‘ o . 1
v } Te‘ecommunicatloﬁ(H?J) Guwahati who |
. ! ois present in the Couxt tnat the .?
: ! applicants and other Slmlxux vandi- 31
! }
) ' dates hzve been allowed to appear 3
' o LI
' -2 at the. screenlng test held on aﬂ
: ' 23,1.95, In vieu of the same the ‘yv
- »L \ appllcatlon does not suruxve. It iy
' ! is made clear that the ad-lnterlm. @f%
‘ : ; “:.‘l
contd...
N
| il
| SN (LI
sied. B (.
Aitesied. | , L
. _ | | | i :
. RE B
o Bdvocata; S ‘ . i
" 1
R
I
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5
e
A
th
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~L:;>¥s~: -‘f to.allou1ng the applloants to apraor
‘ .ét the test and does not deal vith the
Cn consequence of their s° raving appeard!&
yhich may be regulated by’ the‘appro-
.prisie rules. 1IN other vords ENE o
s perm1551on granted under the lnterlm

. B AL~ PR
$ order;shall not be 1 lise cloth <

the. abplicants with any further rights \
he strength of the order.'Uith .

o
o
s

this clarificatxon the applice stion is

s | © ' 4isposed of @ it is rendered infruc= |

§¢,< 4 © tUuOUS . \
" The appli;ation st ands disposed

Ofo ’

S2/- VICE ¢
£ T

‘{W—. 5! .?\ “

e S/~ KBIBER (ADMN)

o
R
i - v i

t R

Certxﬁcd to be truc Capy

wwita wrafey

\ . %pt : '?}%\zXQS | |
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Cenul !mn.n\ Stive THTWIGA
Feva Wi

Guwah‘ Paney, Guwaehati-5
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No,b=20/9-HCG6
Government of Indie
Ministry of Communications f
Department of lelecommunications '
20-Achoka Road, Sanchar Bhavan, ND

Unteéx— Q 2'?6

To,

The Chicf Geneakl Manager
Kerala Jelecom Circle

Tridvandriym

,ub’;lliqihilit) for TTA's 1o appear {for the
departmwental competitive 0 amination for
provcotion to JIO cacre - 153 quota -
clorification reqgardineg.

HVULL}Jgnﬂylkan UH1FU"V.]£19>VCP LAS*gGEJURT not e
shove and to.sc!y that ofter mergey of ASTT'es cadre
with that of J10s the cadres who were eligionle to
participate in the departmental e¢xamination fcx ASTT
cadre were made eligible to pirtiC1th\ in the

o Aﬂbmﬁw*&\ Eotap & V4 Spe e amnmlnkﬁiﬁn £ aw wome AL o~
PASCE caoxo vide notsfication Mo.® { %Q-N.,sz<.' ~11)

dated 12 .95,

@5 Slnce TTAs have been allowed to paxticipate'in_
~ the qualifying screening test against 35% qucta of

o vacancies and they have also appearcd in the last ”
examinavicn eld on 29.1.95 hence they cannot be

allowded to pdxtxcip'te against 15X quota of N
vacancies.,

r‘\

(1.P. SRIVAFTAVA) JL
Asstt, Director Gen.(ST )
Ph3032469

Copy to: ' ' i

f}l Heads of Ciyelys /Telecon Distte &
Bends of nld other ndmindstraqive offices,
?&/ a e
/"l!,‘l ) j

Alvocate.
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coowowvt. oof India . ' . BN

cAat o
am Telecom. Cuorele

= CHINLLT ),

artment of lele
it ree o vthe Chief General Manager s A
Utubavy i sGuumahati-781007, :

De

......

!
Dated at Buwahati,the 14.09.95 ?I?
|

. : .
T ' :
Ghrl BL.Mehta,
/0. Shri BuE.Sharma(Advocate)
Santipuw Guwahati-11.
daky e Fublication of the result of Lhe TTAs who appeared at
the Screening Test held on 2Y.01.%9% for promotion to
the cadre of JTO, ' '
e
Flat oo Yonnt lether dbol.Odq, 0%, B ’

With reference  to  vowr above quoted letter on  the
sulzject meEntioned above 1t s intimated that the Answer Hooks of
the 1TTA= who have appeared in the Screening Test held on 29,01.99
for  promotion to the cadre of JI0 have bheon kept separately int . | ot
2ived fram Hemb'le CAT  Frinci- )?

95 & MO RIS/ dated 27.01.95 1

(2

alad cover as per directions
B o Naw Delhi in 0A No.207/
vocenyerch Lo TLCL G HL G : . .

w

veney Answer Books will  be

atching the .
fyom Homb'le CAT ¢

STLONS are

-

' The  atatos
maintained till further dir-
Frincipal Bench, New Dellki,

Yours faithful ly,

Z

' s

‘ .q 'q'y !
a1 A\ Bhay A -

stt.  Dirdoctor  Telecom. (HRD) . |

it Geaneral Manager
Assam Telecom. pircle,Buwal.sii-7J

...... o

A :.t@Steda

B N T

A&voTald, C a '
: ! : T

e

fnalat aNMe

S rt——— -
-t



BoMehla, /o 3hri Bk, sherms, . kdvocete,
duntipur, Muin Brench houd,

Advocate

"Guwabati High Court

And

Central Administrative Tribune} _ .
i | ‘ -

Guw;z;atl .

By kegd., Post with a/b, gﬂfvfn U«f' jj
urgasarapo
(Near Kamakhya Gate)\

ql ’,\ Narnarayan Puth
~T

— 3 ‘ .
}/, ] P. O. Bharalumukh )
/’ Guwahati ~751049

@

Geuldti - 721093,

Rel NO; o4 G008 Y904 so0s

PN

OURRRATI 5.2,6 45872

REE K h6BAE1

A CTLE orrag W P e .
ENETIRE TR G v TE it o thoia pus
)

WitLT

- cadre of Junior Telecom Officer (J70),
"~ as under

Date.... 20th Feb, '96

To

The Chief General Manager,
Asgan Telecom Circle,

Ulubari, Guwahati-781009

Sub : Publication of the result of the TTAs
who appeared at 'the sczeening test held

on 29,101,95 for promotion to the cadre
of JTO,

Ref 3 Your letter No, STES-21/26/Pt-11/95
} dated 14,09.95.

| Spiy, f | '

Under instructions and on behalf of my clients,
the Telecom, Technical Assistants,
at the

who were allowed and/or appeared
Screening Test held on 29.01,95 for the promotion' to the
I give you this notice

1, That my clients aforesaid made representaticn
praying for declaration of the result of the said Screening Test
follow¢d by a notice dated 04.09,95 from this end recuiring you

to publish the result ofﬂgforesaid test té which it w-s intimated
vide your letter'dated 14.09,95 as quoted above that the answer
scripts of the TTAs for the said test have been kept separately

in sealed cover as per direction from the Hon'ble Central
Aduinistrative Tribunal, Principal Bench, New Delhi in O.A, No,
207/95 and M.A. 235/95 dated 27.103.95. In this connection, I
would like to merition here that the said O.A. No, 207/95 of the
Principal Bench was disposnd of on 19,07.95 1.e. prior to issue of
your letter quotéd above as such, the question of keeping the

an ~wer sctipts'iﬁ sealed cover thereéftez. does not arise at all at

. this belated: date,
—— " rrec.

.N/(;r/fd;,'la" . ) ,
), | bontd...P/z.

| pitesied.

i

|

| agvocate-

C—



pending litigationsg is not only arbltrary, illegal ang
violative of Article 14 ang 16 but also 1g detrimenta]
to the incentive for persona) development degeneratihg the
efficiency in service and gkills the Very desire to serye

In view of the above, 1 would urge upon you to
open the gea] cover, evaluate the ansyer scripts of my
clients at the earlfagt convenience ang despatch te

With regards,

Yours sincerely,

L ‘ e . . ( B, - Mehta )
A e Steé" '. : Advoc‘ate

vy
pavocs®®
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CENTRAL ADMINISTRATIVEE TRIBUNAL, - Pl TICTIAL NERCH,
QANO0U/S ..,
New Delhi: July /77,1995,

HON'BLE MR, $.R,ADIGE, MELBSR(A)

Hm'éx.s DR, A,VEDAVALLI, M:MHER (J)

1 Dlploma Engineers Telecom, A55001ation(1ndla)
through . )
General Secretary Shri P,C,3araswat,
New D2 1lhi ~ 110059, '
2, Vighneshwar Pandey,

S/o- Sh,Nara Singh Pandey, :
MEKMZBJ, Gali Mo, 10, Mahlpalpur Extensioan,

New Dalhl -37. ' e Applicant's“

By Advocate Shrik;FS, Sund°1 Rao

1, Union of India,

Its Secretary,
D2 partment of Te lecmnunlfatmn/re lrcom.

Ashoka Road,

throug h

Sanchar Bhawan,
New De.lhiy

2,, Department. of Ielecon.,
Office of the Germeral Mianayer,
MTCE \'N' " Region, Kidwai Bhawan,
New De lhi,

3, Chief General Managar,
MWL, Khursheedlal Bhawan,
Janpath '
uew De 1‘11.

4, Director (DE & vP),
Dak Bhawan, Parliement Str“t

New De Lhi o
5. Associatim of Phong Ingpec tors
. TAS, ‘AEAS & WOA (APRAW-INDIA) o
through. Bachhi Singh, . i
¢/o VFT, Kidwai Bhawan, SR
New Ihlhi “'l uoao-o-o.nespmdents. .
By Advocate Shri  M,M.Sudan by Shri B.K, Puni - g =
.Shri Bacehl Singh for Respondent No.,5 : f
b S MX‘.»‘E.N.L _ i
.Y.Jl').”.?..b.lf.e_.f:'i.r..n..s.:ﬁ&i(le Mz uiber {A) ::‘

ol
T Por e

y . ‘ i R 1 u, (:ll»-' [P 1} l(lna ;(, _1 AR

N .Telchn./\issociation of India throug‘h its Grneral 4"f‘r~°tary

i

N |

CCeown, D
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' Caiiaswat ant o Orher g prayer has boop ™/
made to declare the action of the respondents AY
SZ in. not allo.v’mg the app licants (TTAs) to apprar in

‘ ‘

enquing qualifying exanindtion for the post of jp3

illegal arbitrary and violative of Articles 14 \

1o issue 3 cmsequential

direction to the respondernts to impl°vn9nt the sche

against the 35% quota to be h21d on 29,1,95 as

¥ and 16 of the Const1tuti'm and

;me
of recruitment of JlOs by promotion in terms |
of letter dated 16, 1,90, |

i 1 . *
2, A prayer had b°en myi for 1nt<‘rim mltf

: that pending the disposal of the 0.A,, the Operation

" of 1etter dated 25,1,95 prohibiting the applicantc‘ .
frOm apparing in the said exanination, be suSpended
and the applicants be permitted to appear at the ‘
departm@ntal qualifying examination for promotlon

i . to JTOs' Cadre to be held on 29,1, 05/01‘ alt"'tnativ’l‘.y
direct the P>stponement of the: examination s¢hedyls id
to be held on 29,1,95. ‘

3, ? T™his O,A. cane up flor pre limindry hearing

|

on 25 1e95 and after hearing the app/]licants' counse ]
noti::eI;A" ?:’dizected tp be issued Mz anwhile on tnoj
| ba.»is of available facty ‘A law an interim dirﬁction‘\ !
. was given to the ref’\ondents to permit such of those -
‘ applicants who had already been issued admit cards, o‘r
would otherwise have been Issued admit cards -but for \
:mpugned orders d ated 25 1, 95,to isswe #duit cards
'('"H to enable them to participate in the said examinatwn‘
R VR | lg).to be h21d on 2941.95, subject ‘to their answoer books
\kV bEing kept separate 1y in & sealed cover,
1. el U : :

|

|

oty 4 = The zesp.mdentf have now filed their mply‘

o e in which it has been pointed out Lhat conse jent to
Cala,

|-
i

I

|
the direction of the CA? Emakulam D“nch dated 23,1,95,

+

|
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the impugned: order dated 25,1,95 debarring the . IR

applicants frOm appearing in the qualifying f’xamine*ion,
has been sup°rseded by respondents' letter da*ed ‘« -
27,1,95 ( Annoxure-a4) and consequently TTAS were : B
also allownd . to appear in th: qualifying °xamination |
- on 29;1 95 and h:nce cause of action no longﬁr ‘
. 7 existed, | o
o “
5. 4App11cants ' counsel Shri K. P.S, Sunder
e ' . Rao has now prayed that the answer books of the i
applicants which vere ordered to be kept in 3 s2aled

cover till furtuer ordcrs ‘vide - our intertm order 1 {'QJ;

dated 25, 1 95 be evaluatnd and the Successful

candidat"s b° sent for training in accordance with ;
rules, ihile the counsel for the official Respondents |
Shri Punj Stat°s that there should be no obj2ction
. to the same, this is opposed by Respondent No,’S

(Association of Phone Inspectors ) thrOugh their P [}
Npresentative Shri Bachi Singh who has filod reply | = . 3' 3 R f
to the 0,A, and hss also been . heard, Shei Bachi AN

, Singh asserts that the applicants are not entit ied !

¢ . to promotion quota of 35% of posts as JTO's. In th“!s

’ b connection,: ne has invited cur attention to CAT, ' { 1
Caleutta Bohch's' order dated 27.1,95 in O.A.Mos 1250/93, i

rejecting the applicant's prayer; for an interim order : ! k
for allowing them to appear in th° exanination tobe f - 4y
held on 29, l 95 énd has* also referxed to certain |

: other judgments éf diffo rent b°nches of the I‘ribunal' b
'.i,_."”h'lﬂ P SRR
X\ 16’ wp note that the question whe ther or not R R

Jthe applicaits are entitled to péunotion to 35% o IR

v qup’ca of JTGs, as cleimed by them, is seized of by : N
.,.,,,.".", v CAT Ernakulam BPnch in O,A,N0,37/95 , inAwhi(.h. I )

. ‘. “.
- e T clbl : ) .

t/f\ ‘ . '
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f
.Responde°ht No.5 before ys is also one of the part”s"

That 0,A, has St11) to be finally 1o ard

and dlqpo"od
of, dn which Respondent Mo S will ge

t anpl" opp ot tunity

to make éLxMiSsions. i would not 11ke to prejy |

dge
the;magttér by making any OOSCI“’JthOS, on t‘h@"t,scb.te \
at this stape, Particularly when the CAT, Ern byt~

!

I

!

'

tean ‘

. Bench ordey dated 23,05 States that these are '
matters which will he Considered ~at th° tun‘* of ‘ ;
]

1

1

fina}. hearinq after the fy]) facts are bo ‘cre

(N3
ey

7w The imrmd{abe issue is the évalﬁ';jtion .

of the answer books of th» applica -3 which w?re ordmed'
to be kept ‘in a sejleq cover and despatch of the ir
successful Candidates for training 4 A the offlual
'r=5pondents themselves have 5uperseded th?ir lette‘

S dated 25 1'95 d°barring the appliCants fran ORE '
appearing in the 29/1,95. Examination by u:nir :
subsequent~ letter dated "7 L, 95 and the appllc,mts

accordjngly did appear in the said examinatiocy

X nill be spin b g, opiial 1y, A/m/:fﬁu\fﬁ L
on 29.1 93 ,<r~nt further action r g6 rdlng "Valuﬂ'«q'-

of the ans WX books of tiy applemLS énd -the

dGSpatCh for *raming of the succc’SSful Car\dHa!“r
m e hfm strictly in s ord ance - w1th Lm e L
extant rqles and inotructions 35 well as JJudiciay L
pronouncements on:the subject maude frcm time to
time s - | |

b

"-"“fﬂmlri%’i : I;'his 0,A, stands disposed §f .accord"ingly,,,

H USFP‘?OSts ;

&L/*'”" °

e .
la -

Dot o

. i
!
4 - :

(DR Al \unmu) | {5.R.AD1GE) -'
e EMBER (J) MIMBER(A) . }

Atten 2

/ug/
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“dated 507,95 in OA No.37/95 hdd directed the depattment

S
I .
N >

Governine gL~
Minis try of Gommunlcadlons
Dupofhnu.;4ﬁ{%vlucon&“hi.\iionﬂ
Sanchar quvuﬂwﬁ%uekhi~j.ﬁj“4w
., Co\% “Lﬁ JAN 1996 4

A ... \% coMmcuLe .
Ho. 23-22/95-TE-I1 NCa,, 0t CUb (o

' ) . UK T'll(onlx‘ﬁ?

I ORDET =

fahed; 5-1-1996.

[}

Eubjeet; Repreéentntion dated"2,8.9 i .
seethlan PLllal in terms of the judgemenl duted 5,7.93
of CAll(Ltrnskulam Bepch ) Lo O-i.Ne. a1,9%.

.o . . L i
The Hon'ble CAT: (Ernakulam Uunéh: vide tielx judggmu:l
ha
thoe reprocentations received from the applicants .reqarding
thebr ygriavuncyg. it pny.. ohall ba conuvldured by Lhe Chalrman,
Telecom. Commizelon whoiwas the 2nd gesponcont In the seid O./.
and pags an appropriateiordor, - - ‘
2 In pursuaice of: the caid'judgqnnnt She KoAL Meethlan

~ e

PLVlad, Tranvmlesdan annintont JuForals falerom ticle haa

vubmitled a tvprunvntal lod duyud‘Z.E,QS tu the Lhataman,,  Felecam
et Lommlasion, ' o . ﬁ
A The reprosenteeihas claimed thal the 3%, Departmental 2
: quuta cf vacancles for Recrultmenl to ths cadre of {.r.gg-:hould '
‘ be uxclusively reserved fux the cadrea of .Pls/Tas/AEAs/W0s. :
e Y St . . |
. 4, The rupsosentation has been cafefully considered by the
' Chalrman, Telecom, Commission. The cadr< of TTAs hay coma about
as a result of the schemv of cadre restructuring, The TTAs are
at par witn the Plo/TAs, etc., in the mattecr of ‘puy scale and
aro plecedtmnadiately bioigw Ll cadre of JTOs. In fact the Pls/
TAs, atc.,, have buen biyun the option Lo swltch over Lo Lhe . wlt e
i TTAs Af they %0 destred, It was only afler qv?luutinw thes ‘
deveJopments -proporly thet the department fouoas it grudent te
permit the TTAs to appear in the qualifving sircecening test .
. ulongwlith ‘the Pls/TAs, et.ic,, aguinst the unfilled quota of 3LX
O vacanciue, ’ C . : ) l
o 6. brangthusydesitejected.
L X '
¢ ' ' | )‘\ s ! !
. L o . e :
v . . ’ Lo 'A"-J,‘.V""""’\‘ ]
' g ( 0.5, amA}
\'“(ff SN ' -DIRECTOR (TE .
n} y . , []
o - To ! ' I
" o * ' ! . )
v Tha Chief Gcnbrél Manager, Yoxala. Telecom Circle,
Cr o 4 e !
. P T Trivandrum for Ynformation with J coples of the above - .
gl Léf ' order,-A copykithe order may be served to Shri K.a, - |
;$ Vs lieethian Pllllal, the representee. ~ . ',
to s B :
{ % . L P '
R e T '; e ] "'
; . |
nzf‘fyfo FROA 1qf33::;u| ' o §: Lo 300996 12 roy l
i Cove : '
. ' {
f él ;#
f (Lol ¢
pue® S
. ;
pavoc? o
? g\

5 submitted by 3hri K.a. -
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R
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L
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§

v Dovovexuge-s3 |
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e L CENTRAL kL@ INTSTRATIVE TRIBUNAL ° o
S §1 . o TERLICULAM  BENCH |
T AR AP E A CHA -

TTR S0iA, Mo, 37 of 1995,

<
.

. B e i
. B g%?&ﬂeaﬁg% Qb&%jthej§§h day of July, 1995,

5 . .

» {I_; <! N
e L . T :
—as, i

HON'BLE MR BU. VENKATAKRISHNAN, ADMINISTRATIVE memgen
- HON'BLE MR, Ps “EURYAPRAKAS AM,  JUDICIAL' MEMBER
R T T -
RIS R SRS

N

+
W

1.  Kdhi'Meethian Pillai, S/o.Hassan Kunju, Aged SO years,
x ..;Iranemission ‘Ags istant, Telephone Exchange, et
7 ... Palarivattom, Kannankulathu House' Uliyahnur.P.o., |

2. KeP. John, S/0.¥.M.Pathrose, Aged 40 years,
Fhore Inspector, Telephone Exchange, Aluva,
residing at Xuridanalil, Valanpur, Pattimattom.P.O,

Mercy Thenas, !3/0.K.M.Abraham, Aged 50 years,
Flicte Inspecteis; office of the Assistant Engineer,
External, Paleiivattom, residing at 219 Mavelipuram
Housing Colo.iny}g Kakkanadu,
E I L IRt R ’ ’ . .
4. R+ Raj#mani, S/c.S.Ramaswamy Nadar, Aged 38 years,
Fhere Inepectar, Office of the Sud Divisional ‘Engineer(0),
..~ - »: 'Gable Haintenaince, East.lI, Trivandrum, residing at
toowingws . . Jndirasadanam, 'T.C.15/303, Trivendrum.10,

A AV

t ) : ) : o A .. . . 1.
S¢ +:.KéSe: .Udaya Kumar, 8/649.51va§qhk§ran-na1r. Aged 30 years, *
-Phone Inspéctor, Office of thd Assistant General ‘Manager
(Cable Planing), Nandavanam, Thiruvananthap ram.33,
residing at ‘Syamalalayam, Munchira, Puthukkada.P.o.

6. Haridas.K., S/0.P.S.Kuttappan, Aged 40 years, Transmission
Assistant, Office of the Sub Divisional Engineer(sp),
~ . NancCavanam, ‘frivandrum,33, residing at Thakadivila Housge,
W . .. Maldanam, Varkaia.,P.0., o oo

76 KM, Venugopalan, S/0,K. ‘Madhavan, Aged 39 years, fi.‘

© Phone Inspecf.or, Office Oof the Sub Divisional otficerf:‘

Phones(E--I1), ‘I'hiruvananthapuram,xresidinq at | Do

Puthenveeduy, :?%i;a.sthavattom.P.o.. Perunguzhi(via), | : ‘%

: ! i ‘ : ‘ Hy

- 8s1 © R. Vijayalakignmi Amma, D/0.S.K. Neelakantan Nair, -

. Aged 44 yearis,' Transmission Assistant, Office of the .
General Manager Telecommunication) Bharathi Maneion,

Palamoodu, Trivandrum.4, residing at'Sithara,

| M.n].ayam.P.:o.‘, Malayinkil, :

N a : ‘ y o-" "‘_'o'. '.-..'.'
Phone Inspector, Telephone Exchange, Kaniyapuram,
Thiruva'nanthappram, residing at Har isree, Thittamangal am,
Kodunganoor.P.0., Vattiyoorkavu, Trivandrum.l3.
P . oo

Oevakumare.R., S/o.K.Rajasekharan Nair, Aged 38 years,
2hone Inspector ,Cash Section, Offfice of the General
[Manager Teletommunication Department, Trivandrum.23,
rcsiding at {juarter No.Cl/7, RTTC.Colony, Kaimanan.P,.0.,
‘Trivandrum.40.: 3 :

¥ G. Ramachandzai. Unnithan, S/o0.P. Govinda Pillai,

Agrd 40 years, Phone Inspector, Telephone Exchange,

Kadakkal, Kollem, residing at Velantavila Veedu,
radavoor, Palllckal,P.0., Trivandrum District.

| -]



—— e

ol ‘.,h_;":' (;'g -

12,

13,

14,

16.

17.

18,
19,

20,

21,

,Exchange, ThiruVananthapu:am; Tesiding .at c 48/80Q/1.
' lathara. :

Trivandmim,s,

'Telephone

Ve Nirmala, p/o.y.v. Govinda Py)yay, Mged 43 years,

Phone Inspector, West-1 sup Division, Telephone

Tharenqam. Pashanchi

ra Temple Road ba}
‘Tr1Vandrun Disﬁrict. : ,' fm

R. Ram & rishna phag, S/0.A.M, Ramakrishn a Plllag, -
ed 48wyearsp Phone Inspector, Citcle‘Telecammunication
Training Contre, T:ivapdrum,§9soo}b residing - _ ’
vat-toc.32/702, Chalai,”Pandutengh\Stgrgjbane,- ;
Trivandrun.695036. R e !

K. Gilbert, S/b;xamaldhaz,“Aged?4Q;ye¢r,3 N
Phone Ingpector, Telephone Exchapge, Nedumangad,

'_ residing at Zion Bhavap, Anakkuzhyg Meenmutti,p,o,,
- Pacha(via), Trivandrum District, * | |

15,

M. Reghunatha1pénicker, s/o.Madhavqn,_Aged $2 Years,
Highef Grade Transmission Assistant,v;FoT(Variable
Frequency Transmissi on) Station, Teleshone Exchange,

P.Krishnan Nair,-S/o.M.Paramebwafan;pillai. Aged s4
years, Phone‘Inspector, West 11/2, Telephone Exchange, _
Trivandrunm, residing at T¢’36/1§6{_Degpa@,a!allakkad;vu.?.o.

i

sl e ) ¢ A ) ,’ij‘,u T
f‘::-i g vff&\f)l o [ !“:L""\"J 3 g_'?%,a -‘,«\,“ 9
TR el :

S. Rengan S/0.V, subhayyen,“Agedf§6{yepés;;“: :
Transmissiop Assistant, Air“Cbnditioning‘Mdintenance
Cent re, Thiruvananthapuram, résiding t,TC 28/2109,
Fort,Trivandrum.Za. - . o

Re Vasantha, D/b;A. Rama Iﬁyer, AgedeQ §qa:s,
Transmission Assistant, Caﬁrigr,statipn,gAluva,.
residing'atuglenjickal Cheriyalayam. High Roag, Aluva, .

M.N. Gopinathan Nair;.s/b.T.K.Narayanan Nair, Aged 49
years, ®ransmission Assistant, CQ:rier-S;ation,,Aluva.
residing at Madassery House,.xunnnkata.?;cdazAluva.f

V

Lissy Thomas, D/pr.T.Thomas, Aged 35 years, L
Phone Inspectory Cables, Telephcnegnxchange,~Palarivattom,
residing at Tholath Houee..aalakrishnancnon.Roado
Edappa11y¢P.o., Cochin.24, N

e , ,tibn‘ébd~"‘ ro.Wave "iTEt
EXChaﬂgeo-PalariVQt;omd,regiding aty .
Pallippatty Houﬁeé Near s,s, college,.na:toor,

(By;Advocote‘Shri-@.R,_RaJeuﬁrdn«Salr;;- ;;;;

ode” Mool 5

3 i ‘ . s

i i

i

Vsoff

Communfcation,~“-?¢ e | SR
Oalhi, . - .

S ' L oo .;. b .°°!f3/-f
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il e L i e

- 2¢ The Chairmﬁn{
3. The Chief Genaral nanager, ; ;éfi éi D

4, "Babu Ue,

. e — KD~ | ‘ .
L . oot ) .
L o | ®

Telecom Commission,
Neow Oolhi.

Telecom, Kerala Citcle,~« o .
QTrivandrum.'ﬁ. . o : ;

{

Telecom Téchnical Assistant.
: Sub Divisio

nal En ineer, f |
Uxchange, — ~ T

; pnes.:._ nnakada
KOIIBMQ ;
S. T.P. Ayyapakurup, ; R P
Telecom Technical Assistant, -
E/10/8 Exchanga, Changanacherry.

" 6e S Nadhusoodbnan Pillaei,

Working at Telephone Exchange,
Vallikavu, Kollam, .+ Respondents

(8y Advocate Shri Raju K. Metheus (R.4 to 6)
(By Advocste §h;i PR Remachenhdra Menon, ACGSC (R.1=-3)

. CROER

PV, UENKATAK§1§HNAN, AONINISTRATiUE MEMBER

o ApE icants are Ph Phone Inspactors or belong to

/J. - f \ v‘ “ v ,4. i K b “".’3{"‘/"‘ \‘t‘"\u "'@'{,{. 2 Beawd Y

HATIR : P UM AN
wiF At LRNEA §

allied catagoriés. They contand that ey a conseqdedéet;?
the direction or the Tribunal in 0A-976/90 ard 0A-83/92
they were infdrmed that 35%¢ o? the pasts of Junior Telecum
Officers (3T0§ Por shdrt) was reéé:vgo for being Pilled up

from among thé members of their category. This benefit

o ' . !
wvas extended till the year 2000, However, applicants

|

: : o . . ! i‘

. f b

ellege that respondents have diluted this benafit by ' |
‘ L : o 'i

.8llouwing other cateocories .such as Telecum Tachnieal Absiatants

Pl ‘ ; :
to ‘cbmpete ’égéiﬂstq'the Is% quotaz ﬂpplicants pray that

!

: i |
the garlier a?surance given tn them that a 358 quota 18

‘ .
reserved for their category should be enforced. *

2 This eéséntially is a matter fer respondents ‘to

consider as part of their policy of héhdling thé'batcgofy

to uwhich tha Epplicants belong, uhich is stated to be a

o,
ecvest /™

ey —

o 0 smdrmon ot STl Cas
-
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yg?ting cad}é; Applicants ers pprmitted ta brind\to the

notice of an reSpondent any grxevanceu they have in th;s

A

regard by means of g representatxon u;thin on

nthoﬁ

’If such a representatlon is magy an respondant»ahall’\v'
,' '-'

con&ider ;t ana pasa 8pprog

x‘&ace ordma uithin t’our aonthg

: |
of the racaipt of the representation. , '
3. Applicatxon is diapnsed of with the aforesaid

direction, No costs.

Vednesday this the st day of Ju.y, 1995,

'gci/ff. . mulgl_." 36%/ :
P SURYADRAKAS’AN : PV IIENKATAKRISHNAN :
JUDICIAL MZMBER ADNINISTRRTIVE MENBER

by
. a. {Se rlal number of ne ADP“v‘“‘G 3

'Cedlﬂgthnthls Is a true ang b, N e (e o ol mt /V),)WO‘ ‘.a,( /.S.[Zl‘m l
&CCurate ¢ v +f the document/ c 50(;2-3 ol " 9f applicaticn for coP /@y h. g5~ N |
order a6 o e (Da g C i) o =
FArs——— 37/,995)' d ;‘Numbe: Gy i | I:;ay,g-_. | . &/“ ‘ o |
and that 4:: ..',; CL . 1 e. :quylm tec b o ur ant 9’—8*‘4‘“"‘7 / r.
therein have been e Coand o

. {Déte of prepir&l' " Of Copy : \-’ -/ = 96
~ N ifi i ne o, . .
faithfully copied with n- m.dificatio U Date of delivery ¢ the c. wy to ﬂ,, LI
, A ” .
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CILTRAL r\,_)Ml'\lI\JIR/\.l IVE 't ]..w({l\/\h

Vi_j

T HYDE RABAU 131‘NLH

AT YDERABAD

r Oriyinagl Application No «649/1995

nt. of ducision310-4«1996

H;

Betﬁeén; | | ﬁ&V:ﬁT
. . L. ¥ i
/ o7
1. K, Sobhs . 28, P, Mohan Rao f; CE
2.G, Sumathi - 29, T.Veerabhadra Rao | e
3.Marymadhavilatha 30. M. Gopalakrishna Rad' et g

4. Ch, Ushasrece _ 31. A.Venugopala Raju E
5. B.K.Annapurna . 32, S. Kodanda Ram
6. D, Sarada Devi : 33. P. Sridhar Babu
7. P. Om Kumar ; 34, K.“”hanunjayan
'8, K. Adarsh Kumar- 35. D.E.Murugan _
8. C.V. Balaram | ° 36. C.Shankar Prasad
10 7. Janaki - : 37, M V. Ramana Babu C
. 11. C. Sridevi - 38, 5. Subrahmar.yam ' . i
‘FK/ 12. G. Nageswari o 39° P C.Ro.Rama Dpevi = . L
e 13. N. Srikrishha  ° 40, P. Ndrsimha Reddy. ;
: 14. B. Sanjeeva Rao: 41. B. Mallikarjun : T
15, G.Varaprasada Rao 42, G. Krishna Murthy SR
16. C.N.Rao - 43, S.V. Ramanaya B
17. D.R.Ratnam ' 44. S. Raghunatha Babu ' P
18. A.Sitarama Rao 45. M.vV. Rami Reddy - )
19, J. Suresh Babu 46. Ch. Sunder Rao ‘ AR
20¢ K. Narayana Rao: 47. J. Kakshma Re:ddy - .
R 2l, D.J.D.Vara Kuiur 48, V. Nagendra Fao o ‘
© 22; B.Laxnmd Prasad 49. Vv, RrRadhakishan S
23, K. Sivaji Rao . 50. A. Ramesh ' a
24, p. Nageswara Rao 51. M.B. Balaramulu
25, V.Seethapathi Rao 52, v, Sobhanachalam |
26, K.Shakunthala 53. D.A.Douia S
27 B. Veeranjangyulg 4. D. Deveud r Rao : '“}f
: _ o { ' .. Applicants ;-
: AND ‘ n
{s/ 1o The Secretary,. Telecommunlcatlonb, : . T
- ", New Delhi - 110 001 | i
2, The Chief Generall Manager, _ , B T
. Telecommunlcatlons A.P.Circ ., ~ Vo
Hyderabad., - : ol , [

. :  ~issev-Respondents,: - . H
! _ i " o
CounSel for the appllcants 3

Sfifp.i,A; Christian ; .ﬂﬁ;;

. Counsel for the Resoondents- Srij v. ® jeshwar Rao

‘ :

CORAM ' - P i ‘ ? L

{ ! b
s e o ey ' i 1 !

VJLP Chairman é@pfz,b
Hon'ble Sri H, |

RaJenqira Prasad . Member (A)%
T ; i , ///ﬁg

; i
1on‘b1e Sri JbStacc H Go

éhqurhari :

| . 1 | | : o ’ Lo e‘
- ptested. o
\ 424’#; : o » 'f'%i‘
pdvocate S R
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'O.a.xo.649/95 r—;S:S UL al decisioni30.0-96

. JULGEM:LT
el b

. N B . , "\
(Dral 2rder - as--pay Hon“blé“Srﬂ“H;Rajendra‘Pra?ad,‘Membeﬁ&h) A !

In this oa., th; applicénts,§€4 inénumber, who aéev
R S ’ ; '
all Telecom Tgchni%aﬂ Assistants,;Claimfeligihglity f&r
srartion e JT0s ?adre on the stienqth af the Screening
test/ﬁualifying:eﬁeﬁination held on 29—1~1905 under 35%

quota edrmarked fUY certain 'echn1<,1 and allied ﬁadres

.in the bepartment.

.

2, The issue concerning the eligibility ol of[iclals

belonging to the qpﬁlicantu trade had already {igured

: |
before thy Principal Bench in QA 10,207/9% and Ernakulam

Sench in CA‘NJ.37JQS - In the light of the direttiong

I
N,
-3

S

. ' . . w'
vassed in tne aLOVp DAs and the observatijions cintained in

both tue judgarents, read fogether, the point which arises
now is whether or not the ANSwWer-scripts of the present !
oPOllPdntb, wh;ch have bepn %ﬂ,c in a separate scaled-) ' i

cover Wit hout Ceing valued should now be ev-luated and furcher

7

follow-up sction taken on then, 4considering 111 facts, it

. ' o T ———— |

is found necp;»ary to direct tluL the: [ ANSwer-scripts of 2

. - : )

,-—-v-"f"' - . . |

the apaiicants in this o, Ae3h0uld be valued nowW, and thelr :

results declered on the basis Of thede perfariance in the Q
test heli on 29-1-95, Action,sif uny, ‘thereafter, to | . Neeii=" 7

. — IP

pronote thiem to the»cadre of JTOs (if they are successful o F
, , i
in the tst) in the. light of the lbngth of service require- o fi

m@nﬁ:, as agpllcoble in fheir Cd ;" Fall 'be determinedfin

accordance with the recruitment rules. wnich have singe

oy T : S e .

baen f rmulathq by rho deﬁmrtﬂtnf subséqnent t< the dicposal
i b :

af fhc C.Au bn'Oxu ut by u.A...,;'nd\ulam (the Jr.Telecom

¢
‘

ﬁr‘i<er¢ Re LruLment Rules, 1997 4ye stated to have bean

{ssved on 9- 996)

: . !
_— : . ¥,
3. Necesrsary «adtion Myl be Laken theref ol a completed

Within = Ceasonable time as undgr:
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In the matter of :

-

0.A. No. 107/96
Sri Rupak Medhi & Ors.

-Versus-

Union of India & Ors.

-And- )

*® in the matter of :

Written Statement submitted by

‘ the Respondent Nos. 1,2,3,4,5

and 6. ,
e
. N

WRITTEN STATEMENT

The humble respondents submit the written

statement as follows :

1. That with regard to the statements made in
paragraphs 1,2,3 of the application the respondents have
no comments.

2. That with regard to the statements made in
paragraphs 4.1, 4.2, 4.3 of the application the respon-

dents have no commentse.

3. That with régard to the statements made in

paragraph 4.4. of the applicatioh"the respondents beg

Contd...F/2

~



AXRRZE to state that the bromotion to the cadre of
JIO from TTA is governed by the DOT letter no. 5-1/96
NCG dated €.2.96 (Jro Recruitment Rules 1996) enclosed as

Annexure-T,

| SEe—

-

| _ :
4. That with regard to statement made in paragraph

4.5 of the application the responcents have no comments.

5. That with regard to statement made in Paragraph

4.6 of the application the respondents beg to state that

the same has been adequately replied against baragraph

4.4, of the application. It may be mentioned here that

in DOT letter No. 27-2/94~TE-T1 dategd 13.12.94 (ann exure~II)
AR

it has been Clearly indicated that the lengtb of service

in the cadre will be criteria for s endlng TTA's for

JTO training.

6. That with regard to statement made in paragraphs
4.7, 4.8, and 4.9 of the application the respondents have
né commengs being matter of records,’

7. That with regard to statement made in Paragraph 4.10
of the application the respondents beg to state that TTASA
were allowed to apprear in the test as bPer DOT letter No.

12-1/94-DE dateq 27, 1.95. Hence there is no violation of

Principle of natural justice,

e. That with regard to Statements made in Paragraph 4.11
of the application the respondents beg to state that the
Same‘is the matter of record in fact +the OC.A, 13/95 was
disposed of as TTa were allowed to appear in the Screening

test on 29.1,1995,
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g. That with regard to the statements made in
paragraph 4.12 of the application the respondents

have no comments being the same is matter of record.

10. That with regard to the statements made in
varagraph 4.13 of the application the respondents begl
to state that the declaration.of results of TTa
examination were withheld as per direction of DOT vide
5is iettar No. 12-1/94-DE dated 2,2.95 {(annexure -I1I).
’ ——
Respondent 3 cannot decide unilaterally in this matter.
A nos. of cases relsted to the policy of allowing TTas
to compete in|35% quota for promotion to JTO was filed
in various bences of Central Administrative Tribunal,
As the matter was subjudice and in earlier JT0 reéruit—
ment rules, status of TTAs were not clearly defined,
There was no decision on the part of the department in
the matter. Now after formulation of new JTO recruitment

rule 96 the status of TTA for promotion to JTO is

prescribed and will be governed by that rule.

11. That with regard to the statement made in paragraph
4,14 of the application the respondents beg to state
that the same has been adequately replied against para

4.11 of the application.

12. That with regard to the statements made in
Paragraph 4.15 of the application the respondents beg
to state that respondent No. 3 has acted as per policy

decision of DOT. _ i

13, That with regard to the statements made in

paragraéh 4.16 of the application the respondents beg



to state that they have no comments' the same being

matters of record.

14. That with regard to the statements made in
paragraph 4.17 of the application the respondents beg
to state that the same has been adeguately replied

against para 4.4. of the application.

15.  That with regard to statements maée in paragraph
4.18 of the application the respondents beg to state
that the same.has been replied against para 4.13 of the
application.

16. That with regard to the statements made in
paragraph 4.19 of the application_thé respondents beg
to state that they have no¥ comments as the same being

matters of record.

17. That with regard to statement made in paragraprh
4.20 of the application the respondents beg to state
that the decision of Principal Bench of the Central

Administrative Tribunal in O.A. 207/95 as follows :

"It will be open to the official respondents to
take thevfurther action regarding evaluation of
the answer books of the a.plicants and the des-
patch for training of successful candidate
strictly in accordance with law, the éxtent

rules and instructions as well as judicial pro-
nouncements on the subject made from time to time".
Hencé it is felt that there is no violation of

CAT direction so far."




18, That with regard to the statements made in
paragraph 4.21 of the application the réspondents beg
to state that the same has been adequately replied

against para 4.20 of the application. )

~

19. That with regard to the statements made™~in
paragraph 4.22 of the application the respondents

beg to state that they have no comments on them,

20. That with regard to the statement made in
paragraph 4.22 of the application the respondents bég
to state that the same has been adeguately replied -

against para 4.4. of the application.

21, ‘That with regard to the statement made in
paragraph 4.24 of the application the respondents beg
to state that the respondents is not competent enough
to decide on the issue. Whatever guidelines will be
received from DOT in respect of Judgement of Hon'ble

CAT/Hyderabad will be implemented.

22. That with regard to the statements made in
paragraph 4.25 of the application the respondents beg
' to state that the same has already been replied against

para 4.4. of the application.

23, That with regard to the grounds column made in
paragraph 5 of the application the respondents beg to

state that none of the grounds mentioned in paragraph

5 of the application is maintaindble in law as weé&l as

in facts as such the same is liabie to be dismissed.
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28, That with regard to the statement made in
paragraph 6 of the application the respondents beg to

state that the respondents have no comnents.

25, That with regard to the statement made in
paragraph 7 of the application the respondents beg to

state that they have no comments.

26, That with regard to the Sstatements made in para-
graph € of the application regarding relief souéht fof
the respondents beg to state that the applicants are
not entitled to any of the relief sought for as such

‘the application is liable te be dismissged,

27. That with regard to the statements mads in
paragraphs $,10,11, and 12 of the application the

respondents beg to state that they have no comments.

28, That the respondents submit that the appli¢ation
has got no merits and as such the same is liable to

be dismissed.
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